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TS T IRT {1
(arforsT farwmT)
(FATITR ST AT )
sfaw sr=r aioms
TS faeett, 25 7wy, 2023
ATHAT €. T8 (TaUgsn<)-05/2023
oo wef & T 2 Fiee SR aMaiee T % AETdl & g6iya FRorfas atar st

BT, ", 7/11/2023 - FHF-THT IT TATHLATIET HHT ok R srtaf=am, 1975 (e s sferfaae «ft #zr

TAT &) 3T ST FHT-THT TATHLATAT HHT e <0 (AT TEqel T TgaTd 39 9T GTeaddT ek HT Aha

AT T T efa Fateon) Mo, 1995 (P st Reawastt a1 vt Femastt € #z1 /=m 8) 1 e § @

gy

®. EACY (L

1. H, Fae Waged fofaees (PE I8 o "o SART 941 “saes” §f #gl 47 §) 7 9699-997 9%
FoTHATTET AT ook < srfafaem, 1975 (R s vsrfafaas of wgr 137 8) & 997 997 9% 747-
TeTTtera #HT 9o < (TTfed awqat i TgaT, 39 9% el e FT AHAT 37T AL JAT At F7
frefwor) ey, 1995 (S smr “Fammee” € w1 /=T 8) & aqam, AattmT (B anr gag 3o fF
FET AT ) F A & a7 agf & [AAifad “ea=s ave Fiee v saies wma” (N 78t oy "Hag aeq”
srorat =TTt Seare” A C R o wET T ) F randl | S fAd arearey = i ot aetar ®
foro i yrfesrdy (e st “srferrdy” off #7747 §) & 950e U sraed Jeqa T g

7347 G1/2023 1)
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AATH F TG 29T F qA f T9aT agi ¥ [Aad qag avq & TTe T 7 SART &l TOTHT &id % Jer
T AT IFAT AL B 1 HATAAT T AT AT & ¥ TG 39T 6 A il 120@T agi § [Aifaq dag
FE o ATATAT TT AT TTeALT [ it THTEAT FTeA 3T I AT TaT TAT TR HT A AT 7 |

srterfaa it omer 9F (5) H o1vF aTdl F ATA-ATT T AL g T A0 qrearedt ek #7 Ff 78 7 gern
ST T 9 T8 AN FF &l qr@ § 5 Fut it qare 9 Ferar&t g1 Srar g ofiw ariawrr % forw a5 awfar
FAT sTatera g T AT e it AT & qTed ST T % F T T IAT TAG T o S9TaHT § | 3FT 6
AT TTTErERTE o forT =ve] S=IT 5T AT SHeht 3T & U fafdad =0 & qregifra s & e 9w 7g
THTAT FIAT TUterd g T Fa7 9o T TAIH | s fid & ST Tgd AT ST g il FHraen
gl

et % Ay 23(19) § e s e

. STEIFTT # ST TITIT TIT F1Z [FEATHF TIET<IE] g 3q% a7 T3 #1 arRig T 777 a5 #1
TIE TF [ATHTET 5T STTTIT F9IT 7128 JIEFRT FF Sate & qa 5941 G #1 95 97 I7T 523G I Z1<T
I7 FTFT ST & (3G TT [@FfeaT [EFT S % ST 97 IF Fqd TH F19 & [F 397 gateg F Hia7
59 [T 97 Tg=a & 14 I §oF #1 THIE & TIe7 TF 793G I F1 &7id T3] W57 7T Iq%1 Jargia g7
T TITFAT 81"

areaerdT awTaet F I 23 F qrr afsq sfaf@=w & o 9F (5) F FAgET T TN A AR F TET
TTed ST T T HATAAT & TIH FEAT A& ATl AEATh ATAET 6 SeTT I IAFRET 7 AFerg=er 9.
7/11/2023-FVS(1EreT (UET- mHuaare 7. 05/2023) faaiw 19.09.2023 & wreaw & aaAr Aorias aever
ST 9T T T QT S| a1 ol STT= Al ST Foh (o AT 39 L[ il THTH & qTed TAT =9 SAN &l &1 %
ST T ST2aT [Ag i i S9TaT g 3fT F7 GATAT % T & 4T agi F [ATdd daF aeq & qag 7
TeALTT S[e T ST 7@ &l Aa9TFar g |

@ # AT 9 5.2.2018 T AATAAT § Hag aeq 6 AT & qael § qeadl = = it ofF i ;=
FIA & AT SATTH ST TROTH SATEG=AT 6. 6/45/2017-Ssuet faAi® 17.01.2019 F ATeAH & o A0
Fr foerfer | aTfeEY gT A TS R F AR U FE SEEN g ATagEr €. 12/2019-
HrHTYeF (TETeT) faAT® 26.02.2019 F #reaw § AwafAated Mesameas qrea<ret g[e v 147 o7 |

#, et grer tadtue o=, gertoar Fm.et/ fa 0
RS e e i e e e 1 e o e e E e T 1 2 2 o B e B W 114.58
IcATER
FAHTT HHEAT o I H Halg a6q o HaT9d TATHT A ST 6 T T2 ATHHA ¢ |
SIS

TH ST & "ag § Ao Fiord THeRam &7 a1 B T g

i, STTErERT o FATET | Hag aeq & AATal § Haterd ST i e Fd gU AT & TSI, AT
H wenRTtord fadis 19.9.2023 FT U STTE==T ST &7 |

i, ST 9 S= Ed AT A UH-UF GG Rd H Hag 397 F garard, AArdAr § A
IeaTEH T /AATaHl, FTdT AATTRT [ TATHATAT ST T IART &l AATH GRT ITATH FAT TT IdqT
FTATE Tt o 37 399 U S FmmEet & 99 6(2) F aqar i & Afeg=ar & 30 fai %
fae s o=t & forfed § sEwd #09 &1 sqarg BT o1 | g=ar J=qa #2 fiT g9 =
25.10.2023 TF TS TE AT |

iii.  STrEERTY 9 TS FEETEe’ ® FEw 6(3) F AqHTT AIa ScaTasi/AaAtas, AT ArETadt T 9ed |
Hag 29T F FATATE T TG % SRIIATT 3197 T TFH TF 3T FTS |

iv. T § FATAT F FATATH & HATXAT & HATaehi/Icarashi & fafga aa T & Jiaw geamast 1
IcqT I T AT & FT AT A T 197 o1 Iearaani/Aatast F 99 T 9 ST qeqrae’ fit Uh
T AT % STd ScaTashi/Aatdaent & A7 T IdT F T Farard w1 @7 9Si7 72 oF |
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V.

Vi

Vii.

viii.

Xi.

Xii.

Xiii.

Xiv.

feaag e 4 Femmaet F a9 6(2) siw 6(4) F wqETe, fafed &1 & ads & w¥ra g=ar y&qa
T S fafea wwe 7 % fiae forfaa # o1 =t & o1& Fa #7 s o @ o |

TTfeRTT 7 fAawmaet & =9 6(4) F AqaT, §9d a1 § & forw qatiET & Aot s
Iearasht /Rataent @, o =AY smaes 7 R o, wenmaett iy off

%, ot grew gerfomar tasiu o=,
g, TR ATSIATH THSIUA. U=t
THF IeA¥ H hael It T AATAT TaSiue. fu=st. F Fatas Tearaet #7 3w yeqa T g |

TS F 9T H 965 a5 & (e read S ATaTashl /S ret/Savear THIeueEt, e
3 O ITTARTET T SUeel HIT MU 2, Tl = AT ATALAAT 0T Tah T woft o7 3w 372 =aw
6(4) F sraTe TtaERTeT g fafea awer #wr & e g # st et & srasrasae i gerg &
ofF |

3

HeT "ree diT forfies

Taere TS e forfies

sfifee uastts forfaes
Fegfere Efeam greae fofies

Mest Hrew qrgae fofies

AT U forfaee

TR T qTEae fefies
[EERKIE I FECARIE ]
| UASH forfaes

TTeT TTa J1AY [fee forfiee
THT RIETaTfeed araw yreae fofies
Ffee fie atege yrzae fofaee
T Hrar urer fofies

ToReT AT ST/ e/ STATEAT § ATITAH/TATFAT TATAAT T Ica¥ Agl [@aT g |

v fAatas/Aedt Scarat s o7 fRaeag TeraTel F TTTesrT<r i1 Sca¥ Aal 9d7 8 a7 39 5= F &§9d
AT AE! &T §, F ATGIRT [qTE TAHTE AT ST T 1194 2 |

TTERTET  FATTE TATaTH, FHT A1 HATaat, Srardent e =3 2T &l Afds {a wearaett St
FT oA | = T F Frewe ot fF ov7 Baag weqsme 7 ot B Tearat 1 3w 78! v g |

RAaE TR G AT ST T2 AT TS GAAT o0l TI1AAqT % 29 61 TATqdqT % G § S04 0l
TS ofT | Fqse B 9T ATFEERTT 7 STgf SaedF i, A IdT & 219 Hl Tt AT § e Vet g=eT &t
T AT B T o7 Raag Tl F IHHT Thed qgl (64T § | STgl T gr T L 9T
AT I AT TAFRTLN T TAAT AT IT TG TAAT FT TATT AT 39T ToqT FEA FT Haer
& =T o

aaE TAFTT AT 396 ZTT TEqd Scal, AT T A& o SRIAT H9T Fl o1 BAag TeqHh)
AT AT FIA o {oIT gl 37 97 |

FAATT ST F AT ST T srater (fefams) 1 9, 2022 & 31 |14, 2023 (12 #gid) Fi 2 |
FaaT = & forw eafa srafer 1 99,2019 - 31 |19,2020, 1 319, 2020- 31 #71H,2021, 1 319«
2021-31 7T, 2022 7 ff < are #i srafar &1

Mogod 4 4 4 o4 4 A g

o
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10.

11.

XV.

XVi.

XVii.

XViii.

XiX.

XX

XXi

XXii.

XXiii.

XXiV.

Ao MY o7 Baag TAFT0 & Aaeds qHeT T2 J9T aF Atateed / Th gaaT1 g 78 ofF | =g
I GIXT T& ATHEL T 36 ST & TATSTAT AT THEAT T HHT T FATIH THAT IT34T 47 |

arfaefed Fraa (Tasmedt) amTeaa: Ta s gl (oo s v S e & sqaer-in
F AT IT T AN FTT TET GAAT T AT ITATEA AR ¥ T | TG aeq ' a4 3
FAT T ARG I TR g1 TH AU 1q 6A7 37 g a1feh T8 9a1 R S a9 & F#m ureq
AT & FHAT e T SN 1 AT THTeT 3 & forw gt R |

FTiOrfSoeR AT e At aerfazererr (& St o ve um) siw < S R, w0 avere
T AT HATYLA TS (HTSTSHT) & &t srafer & oIy dag awq & ardi F Sraram s34 Iae &
T e o T o | = uw fafafese Matast & Faiat i ar # sardr S /e &7 o7 9 98-
HETT FTd g IFRT VAT % o0 qET 7T 3T 2 37 sFagrd HAT a% Toqa Sca< & qearaT
ERIERIES

RATaet % 9w 6 (6) & A WiawrT F a¥ff Raas 7% & 03.11.2023 #T g2 AlE®
qaTe | Wifes w9 F 79 3= o qa #37 #7 daav a7 | zo0 S faag geeswrd 7 9 o
o7 | HITE® qAarTs § oo F=me aeqa e arer gt 9 | o sTerer &g #7 & (o0 gl
AT A7 | o st F e ster &1 fIATE 6.11.2023 ¥ A 3T Raes weAwmd &
aR=Tierd T I3 o7 37 378 8.11.2023 T @ A, TS FIE al, TEd Fed 7 da9< g7 747
oT |

STET Fel AT T T B9 T F aquTe St it TIHRAT & I GAAT & F HAT 6T 8 A7 ST
AEALTF TAAT ITASH Al F g, AT A § AATIF ATT STAT & dgT TTIAHILT F UH TR AT
FEFEATIT HIAT 2 AT 3T TLAT F AT TT T THed (9207 a1 6T £ |

TTFEERTOT o 18 Faa¥ 2023 Fl &g TLHTL &l itad RISl F#3 % forw Ee=mdi= ¥t sraegs a=ai
T THT T TeAT T TR THLOT A0 AT FhAT| Togh TeqT &l 22 7aa¥ 2023 TF THE w0 47
T AT Feooft JT A AT [aer feaT @ am

TTTEER0T o 3 Sifa Hohut # Sogah T&l G0 60 T THE A0 & a1l [Eq vl 6l 39 28 ah

ST T g S ITEiE AT AT g1 FE TEiaaior ST had I TRl w1 [AecaTad 9T 37
et srfasrr g == sifaw fAewut & gty =7 7 = it 72 ot o R’ w@ferrar F oo Sgaar

TEl AT 2

TTFEERTOT o I3TT T FHT TRt 3T Togen TeAT T TG 6l T2 et 92 o= fohar 8, s gg a%
T T v F |1y gutd 8 o FqqT_ S & forw GrE i /e S 2|

TH Tahed faawor § o+ fovg et lRaag TeraTe g0 A= Seme 92 &7 T $iiY [HeHmae’ & siavd
STTERTET G SIAA 1 | T GAAT H7 907aT 8 |

g ST o forw ff < sire 3 S TTfereTT g1y o19eTs T2 fafwT 3w 1 sw.et. = 81.15 U 2 |

C IR L] G R | R Ra L B K

FAuTT Auras gt § FEmrd| Scare 7A@ F g9 oF94r agf 7 Haitaa ¥90.5 iderd F Aaw
e % a1 4.2 Y. & F7 "Arers (0.2 T, & ggadiar afga) arer dF=E ohe (3R ™) § #67
S w9 & F7 1 sEHas 1500 . & s1faT gr, =g Fee g1 orrar saares”

FTATT STeaTaet § TH ITATZ &l ATH ATHT S# AL TAqTH, qIAL AT AT AAA, Jia Gt 3919, gTe
TTETHIT RIEalfcad T, SFTE A1 I e qIaY @19 oS & &7 # i {7 SA1a7 ¢ | SFe oFqe e
T T BIET dffeash TAAl ST HTAC THA ATITRN | UF T2 6 &7 H AR AT 7T 81 STarae & &q3
FT AL /AT & FF @<, 90w &7 7 200 Fduw F 737, I 6w ST a6ar ¢ | SrEtHae &7 &q¥ Ul
et STt a¥et o 7 e FIA T AR 2 Tiaerd - 3 qfqerd g Jmar |

Seureeht/ Ratael/ srmaet/ st Raeg vl gy e T sy

T 3T 3% AT a5 & AL K GG § IcATIH/[AATTRT 7 AT AT Aol 90 2 |
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12.

13.

14.

15.

16.

17.

18.

19.

T ST 51T FhT 1T sy

FauTd Aot aetear § FEmrdie scre 79fomT F g9 % staar agt 7 FHattaa ©90.5 widerd F ~Aaw
e % @y 4.2 Tt & Fw qrerg (0.2 oy, i agaefar afga) are TF=s % (e W) g §7
S+ w9 & F7 1 sEHas 1500 . & stfas gr, 9rg F1ee 21 orrar e’

FTATE STeaTaet | TH IATE &l ATH ATHT S# HIAL IATH, AL AT AT A, JAd et 3919, gTe
T Hreratioas TTE, TFIE AT A T Tre W79 of1fe & &7 § df ST AT 8 | SFE 7S e
FT G BIET qifeash TAal ¥ T THA ATITRN | TF T2&F F ®T § TN 67T 77 g1 Zieimes F a7
FT AL /AT &7 7 @<, T &7 7 200 Fdiuw & 37, Ireq B ST a6ar ¢ | SrEtHas &7 &q¥ vl
Trperfarea FITET T2 o AT A FIA T AT 2 TiAerd - 3 qiqerd g SArar 2 |

TG 31T AT ATAFHTera: 70071900 F 8 sishryr ¥q< u¥ T aR{Taheor F siaiq srariad fhar smar € |
Tt =& "Hrarees ofow srferfaw, 1975 F fafer suefiat & siavia avftea s srarfaa fBFar st @1 2,
ST ATATT ATFST T F@T ST qHRAT g | FAT, T e By Smar g G q9g aw=q @ swefiaf 70031990,
70051010, 70051090, 70052190, 70052990, 70053090, 70071900, 70072190, 70072900,
70169000, 70200090 37 85414011 ¥ sidwta WY smaTra B ST 72T 2, ST 9T st & &7 2 |
THE AATAT, Tg AT TATAT AT & o HHATIEH AR Fael HishidF g AT Tg IATE & Iy 97 et ofF
g AT A51 ¢ i feare #r fufa # 3oure fFEwr arp g |

T ST G ITTT(RA ST AATAT & AATIAT Haag aeq H e AT T Tol ¢ | H IAN FIT Icariad
Hag avq oY 995 <9 § Hag aeq AaH e qarai=es tagraare, Efaamr st siw e, F1 si
7T, Icare fafaee, faavor ue oo siw awqen % SR st S fareraarst i 32 & qad= €
FaET o FAT AT @ F Ra § o Al g9 aeq A0 SENT g1 ScATed aq qEd el (afaaer,
UTECT, FH AT GieHST TTq AATAl 6 SATTH AN ST A & § IA11ed Hag aeq a7 Aaah FeT
fafafia femrde soare § #1< siaw 781 @ | T TET qEATR ST arforias & gfaearadiy g s
AT HEHTaet & Said geg "HHTE F&q 99T ST A0 |

R ED RARAR RS L

A ST TAT Fq0F 79 | A== “90.5 wiaerd & =qAa# giarae & a1 4.2 . & 77 #yers (0.2
oty i ggadiar afga) amer = ghhe (3FUE) W g i SeH #7 ¥ #7 1 srdes 1500 o 7
ATerF g, ATg FIEE Bl AIaT aaiee”’ (R v dag awq a1 F=mTehia Ioame #21 T1 %) & =7 §
TR T |

T 3care #r HHryes dRE afa[Tw, 1975 F Steqry 70 § O W WrEaqT” A & said
FTa AT STTaT g 3T o HHT9e® aftaeor & A 7003, 7005, 7007, 7016, 7020 i< 8541 %
ST AR § | TAT, HIHTLE T Fae FIhidF g A = 6 AL 9T ATeTHRT T8 3 |

THTH F&q & Hag § qrearet Faemastt & e 2(9) § e saaeT 8-

“THIT Feq” & Ul Teg ATHIT & 1 FRT & G127 3 FIT T19 # FdIT aeq # T THT & THET 7T THT
g &9aT Udl avg ¥ 7 g1 9% F7F Feq JifF TT THT JFT T THIET Tg1 § TG AT Teqe
TATIF ager [F99a1T T@dT &5,

STFEFTEY ATe 7 & 3 AT S g Iaanfed siw wafrar & fatfaa feEmdia saoe & 9 7
dAT ARl § | AT TN T IcATiad i FATAT & qaraa fe=mrehia Icare wifas fereroarst,
fErfamtor wfra siw srentrE, w1 o7 T, oot A, fa fateor, far siv faom o aeget
F T FRfTaRor ST fEuaret % Tqae qadiT g | T AT aERAET e arforisas w9 & giaear i g |
T IR T ITTRT Hag aeq dreqaardy fFaamaeft & e 2(7) F 3y o o % fiaw dag 3o 7
ATt e Ioare fiF JETT e 2 |

o=t e 37 H9T @ & {2 & a1 H AT & HT9 s % qgl AT gl SHeT, STEaor it

seaTa g T adare aetar ®§ e Seare #T arEer agr w2 ST O dreAr sfen=eT § Seer B @ )
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. Rerreh= seare f fRffwtor yhwr
20. Hag Feq Hit Rt wfmm #i S v =2 # gatar mn g

CLASS MELTINC ANNEALING PRECISION EDCE
L FORMATION CUTTING LINE CRINDINC

AUTOMATIC QUALITY TEMPERING ANTI-REFLECTIVE CLASS
PACKING TESTING COATING WASHING
LErAC L e R

21.  Hag Feq F ATAHIT: AT AISA & AEA § UF TAE F ®7 F T grav § | Tiawe &1 faas
TEAF BT ITASH FTS M5 GAAT % AN Ha5 qeq AAY ASIA % T qoF 4f 4 § 5 FTerd gt g |
AT e | TIFT AU T =T g HETEr g

Frame

Glass
Encapsulant
Solar Cells
Encapsulant
Backsheet

Junction Box

T. S ST & ar i Rl

22. FAHTT AT H. FRMEA daed ferfHes grr a2 Har 1= g S 9= s@fy & s 993 aeq 5
AT Iearaq | 100 wiaera Bear & 1| ey #7 Suersy g=eT F oqare feens & 390 § =i
ITATE AT HI5 AT ATT ICAEF A5l ¢ |
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23.

24.

25.

26

27.

28.

20.

30.

TS GAAT & ATHTE, AETH § 7 qT G5 297 F Hag a%q H1 AATT (647 g T T 1 a8 Hag aeq & (et
ATATA AT HATaT & HATIT § | SFT 6 HeASL SAGH [HAATAAT 6 HANT [HeTd T I2ART % ATHAT AT
Rafa Fr @y Far g |

et oY SeuTes/Matas/ o= Raag Tee F 73 ST & A o7 RAfa & am § #rg sy 981
gl

SUEd & HeAee UTteeT F fawraett & Faw 2(@) F 9 F fiqv sreed A A TN 24ET 8 i
e AeTaet & e 5(3) F saqame Rafa deeft arodst fr raar g |

foanis & g7 3T 8 T3 sraee &7 ITTes el A1 IeaTad &7 VU THE Zer” a9ar 2 |

T T § AT &1 ST T 97 3% AT a9 A= 3 9% ST 91 #7d g [ rees
rewmaett & = 2(7) & Tq91, 9 SART ¢ 7 raad [Aaamaen & 7729 5(3) % sqar Rafa @94t
ATIEST &l [T FAT ¢ |

IRGIRGI

R ST G 0 10 e

STaaTadl & TOIar & 279 6 G964 § 70 SN o Meferraa sqere 0 g -

. STET T Ik AL /AT T Hael &, T 1aq1 7 24T Fawraett & =9 7 3f7 =9 999 § qr
ST FAATAT 6 LT & ATH 6T AT |

T. At e a% qg= % forw wrfeerd g o= e ro |+t snfsis AamaEst & s g=er
10/2018 &1 7.09.2018 F ATHTT ITAH FIAT AT E |

. AR STATEHT GTT Toqa Sca? MO adT & Hael § TTrEahT ger Haia sroerst F7 T
Tel HLAT g | TeATacAt | ATAFRTLr TeAT o Icqa< (6AT A qTF AT F [ ag § T &7 |
FTaT T U g |

T, T ST o SATIE A1 07/2018 | FATT T Tk & AT Ahe TGTT Hiel o QA H 2T
o 2 | Raas T St STt &t e U ue § A7 Wi 7 A o & o =a T g |

Fatasi/smmast stz s Raes Taart s e sEe

T I  IAAAAAT & ZTA1 % gag | Scarashl/Aarasi/ o= Faag 1aant 1 Hefertaa sy &y

g

F.  AAEH o YIFA T H U q% H Tacd GAAT AT TAACUT 6T FAAT o dag | cATee® T« 7ar &7 arar

T § | S STATAT, WY IURT A ST F o AT Al 9dT0 g (ot =T U a9 7 oFfera & forg
T ST o |

g, g ©F 9% 9% SERT T =9I =T 03/2021 AR 12.04.2021 FT qTe A8t BT §, @i
FAHTH ST T FHTSA AT ST AT R0

T A SN A AHE GoF T At fma F T g % e qwes qre v e G g e
dag vl & feoauft & forw Suersy 33T ST AR o7 |

7. Tg T Faias T AR AT GEATE F AGA ST SISErST THhAT & AT ST s o qd [0
gl

Ll CEI KRR RS L

AT 6T MOATAT & Gae § FFAmEet & Haq-7 § FeEran & e -

ArTHT AT (1) [F77 6 F FURTET (2), (3) §i% (7), 797 12 # 39797 (2), 797 15 F 391797 (4)
ST A7 17 & 39fA97 (4) 7 Fafaz @ arq # 517 g7 1 577 #1 9747 & 7997 5 # 39797 (1) #
SHTIT T FATAT % JIGIT T [FHT TEF1T ZIRT TTH1T STETT T2 [A12E FEFRT F1 T86GT (391 577 AT
F gaeg 7 [FRF g7 3a#1 T7ar & g2 g14 7% 37 gF97 F1 TI717 F1397 S 0T Ga77 &7 ared
THHIT G T JTIEFIT F (377 [FHT 577 Ter77T 1 U1 (3] GF77T FT 92T 751 791

(2) [RfEe Tt 17 Ta=17 Sta#rRT 97 G777 TeqT FI7 77 TETF & ITHT STTTANT TIRI4T JeqT FI7 7
o #g @#a & S 17 U1 a7 JeqT F37 F7 (34T TFH1T #1 T F 3 7T 7 TIRIT &1 51 aFar &
TT T8 TeTFIT 12 FIAFT F1 59 J1T #F FITT G [a707 TeqT FT [ TIRTIT 79T 97 #7751 51
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31.

32.

33.

34.

35.
36.

37.

38.

(3) 37 1377 (2) 7 31 a17 % 517 g7 1 77 @78 gi9% 7 397 a17 T 992 & 3 Tra717ar #1 Sq2ie

TTTTTF & T AT &7 FTAT IT TT TFAT F1 ATG917% 751 FAT FIEGT & T FTHT G177 &F T I7 1797

&7 & gHeT g1 FIAT FIgAT & T a5 Ul G747 T 977 781 & a7 51
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ST=/=aagTd H9T T 6 TATIT & J0 i 6 T A7 | TgIET, Ieaew/Faias & o srEmEr ge
Ta¥ g frgHT &t Fae Fata g aggan, Feaifa #3 #1 g g

AATAAT | AT SATEH

SO ATHET * ATATE, TR0 7 Are fFhar & B = &t = srate % e, fOmt | (wertarm)
TS0 T BISH IS 7T IcATaH Agl AqTI Srw=et) o aeger #1 Fata B 2)

qTe grfSie 1 fAaier

T FASoatad aTHTT g7 3 Fae Fata fiva (Tasdt) F sreme ux Icaraani/Aaiast & fow [Raifia
ITed | FF T & -

F.9.

ERICEIIERIGED Ty REERTE qTe /IS

=T /HT.T. =T /HT.T =T /HT.T % %It

Rrerft e (waform) | “% | (10)-0

61.

62.

grfarRer 7 Jre G & B s f S sEta F e, O S (Fetor) TeEue # giEa] he
s fwrar a5t oM du=En Guw aeget w1 Fata G g & S ueAT Soares & forw S arieie
THTHS g

gy PRt i 1z ok afa T sroners gy fi s

sgera-11 % |77 ag U FEAt F {11 § yrade g & atq i § 39 w5t £ T vt gt S
T SRR T THATT HT Hohdl & TFd @, "THT TTHRE T2AT 1 49 7 T@d gy, e =9 0 10 s i
HTAT, F ATST | THTT TECA 1 ATl T ITHT THTT S UHT TEGAT 6 T IcATEh| G2 UH AT
oot AT erttae 81" ST Tt FHATT 6 TrE R ATl w A= O TEd AT @

HT=ew 11-S107 T YF1 ST G FTHAT 1 SaTE AT THIET

11.1 TF ST T 7 FaT T TF TTY GIT T T AT TR T FHTAT FI7 F [T Aa0TF 7 TF
ST F12 FT FITT &7 5T &l

11.2 STE9FT 59471 @ 1 T5T T, TET AT9TF 51, YoF # [93a< JTE=Iqor #1 SraeTFHar #1 aHIem #37
T, T 1% 31 4T s55F TeT 17 SR T [A2q UI-S1997 o & STaITT # 17 § Sr+d date dia
FH1 g1, ST THIET T FaeTFaT #1 JI8 F37 F7AT THRIHF TITFT TeqT F2dT 51(21) 5757 761 #1 T8
TIT FIF & [0 JIEFIRIT & FFT FI7 T ATGFIT ZIT 135 F97T ST F1 9797 % [ o7 &7 [A3a7
STTERTT STToTF &, FT 9% §2T7 17 7 TRalGd g7 9 T TR1 7§+ I7 (%7 T gI7 &1 47127 51911, a1
gl T, 9 TRIATE F dJgT GHIT F TRIUTHEEY, J1gFET I7 [AERa #3d & # gd-s19T g s
HTTTF T &, T 38 JIT THIT FL 1297 TTTT

11.3 37 1 5T 2 % 3947 # 817 T #1, F1% [312r7 STORIET 9o e SfaxifaT (30 s & 77 a5 #
T 1 TRIG FT AT TG 1397 ST (AT 37 2 % Tefi Tdiaad adier #1 ariia & iz 37 THer §
ST ST erfa @141 BT TR (34T 74T 8, 77 39 I7=57 # T&17) T a# [# Jifa#31T 5941 &7 #1 757 97
I7 3T TRIG & 7 397 Fq1e # HIaT TG T Z737 77 ITF1 17 & 30 77 @197 FA119ra Fq20e 77
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3T TRIT & 7 A F1 T THIeT 7 T8 TTLRT 781 737 & 19 o7 F1 aaq7ig SO Si7 efa #71 [[3azar
IT GARTFIT FT FIRT T77 F1 TH1F97 §H111(22) 6 T35 #1 GHIGT F TRUTH TF Fd 7 AT T8 TFAT 51

63. 9Tes Tt AWHTT F Agows 3 W Fgr T 8

64.

65.

66.

67.

68.

3.1 5didt 1994 # sg=eiz VI & FII941 % [0 &fd &7 [FE70r TR ® are3 93 SrenRa T S
5GH 1T 1 FEGIAY TET ARG T (T) 87 130 T AT #1 HTAT ST FHIT ITIET # 17 93 a7
7 F1al 7T T 37 T SIATT FT TH1E, i< (1) UF 171 & 593G ITIRF] 97 57 SAATdT # TIRUTHT 7471

3.2 T [FT T FIIT FT AT F daT 7. ST FTIFET 59 1T 97 G977 F7 [F 747 57 37 77 AT 7
TGN Tz 55 &, T al [0 ®F & IT SA19%F q&77 § Icq1a7 47 GIT % dr9e7l  F19ql 9% 7 37 77
HTITT & THIT & TG F, T JTEFRT 28 F1T 92 [FF7C F297 3 F7T S79%F G757 F THIT IT1T #1 #7197
#1 JeAAT § ST 37 7 7T FIRT F19T § G5caqor #F2id1 #1 T g, IT FIT 3 <5 F FATT FT THTT STT
F1ar #1 0F Fgaql 1297 T% F FH 9T 7 g F1 094 & 0T 5, FT 79T UF Tgeaqo fed] a#
grar) 78 G F1E 97T 97 FF F%F F1A977 &7 & [AUfaF qarfesfT 78 T awa g

34  GFIT TG ITIT 9T T 3G TG SFTT % THIT 1 T77 7 T #1 0977 7T 57 177 aret @+t
TT I ST % FIXF ST GFFIF] FT JATHT AT ZIT1.......

3.5 Fg FRIEFT 337 ST T30 13 7 130 77 17T, ST F TH1ET % "SI G, ST F IurE 2 Hi 4
7 [FETRT 347 797 &, 797 qH=ia # 5o F Hia< eAtd FT FRO FAAT 51 ST 3G TG SATT HX TG FHIT
FT TFATT F F17 TF FIIT I FT I STTGFIRAT F T THT IT89719% 1677 1 579 T2 STETRT ZI71

sqeus-l % arer ateq ST et et % faw 11 % ary v aef v F agees 3 A Frr A g
T T ST TR |18 9T ST g 3T 298 (F) T FhU 70 srama i 97T i 9979 Sca7s &
T = AT § 9t 9% ST 360 T ST & T A1 A e s S ATHe gei 39 e |, @
T9T F AT AT AF-S ToRIT AT ITAT AT § 32 TAT T B0 70 SArama 7 Ta«it AT oY =4 ST il
FHAT T THH TAT o FILUT &1 0l ST Feed o (o0 et Jrent &1 Q2 qal AT S7 Jahar 5| oo 3o
T 27w T srara Y BRET ot /T F e § wriaeeor afa ’raEst ofiY SS9 T g9y i S FeAr
AT Tl qHAAT 2l

Tg &1 2T Srar g 3 g7 St= % Aadia Stgt ITiesheor &1 S & S0 ad AT S, e o w10 dae
AT T il ATALTRAT BIAT &, TATET THIEAT ST | S Th AT 6l g, S AT =i 3grgeon
¥ Toedtel F TEelt % HTeAy | U a7 Rafy g1

TE-SHT 99T F A= 11.3 § UF = TAH0r it Aa9THdT gial g, qATreh Tal- 1T ST HT aa10
@ & o, uF UE-STUT A seT dr aEAT i S g S Ugd | af wqriud Ay S g9 g, ST eiw
At & A-AEeTF (Lo % Fre-arts ag MHeita fham ST ae 6 39 e &7 S @1 S 9120 AT 7
¥ T o7 =TRw S afa F [gieor & afar agd § gF UE-ST0T a9 F Ao 3 % AqaT
AT 7 T g, 7 Ag=ag 11.3 FT SaeTFHdT Tal g (% =l & Loy fif AT a9Td 997 Aqo8s 3 F
FTETE &t 1 e 7 Faifa G sro

FAATT AIAA & 27 H, AHE (AT e AATAAT FT FIEFL Q0T a6 F7 Fg FF INSF A5l &, Sah
foro ST /TSt FshTeredsh araT T g, et o1 8 T 9w = & Aoy gor w7 S /Tl T gl
oo 2or & FqwT St i srqufRata § afq & = s gri

AT TTTERTT HATAAT HIEHT il ST o (o0 H HgH IS = qHACT B

Z. 1eA 3R i Fit FAaar a1 gt i a3g

69.

70.

U FHIAT = |, IAH0r w7 g et w27 grar g & Fa1 aequ 7 fiwdi 9% AT arse § 3997
FIAT AT TG Tl g AT AT FIA ol FATAAT ¢ T FAT % gl S G2 39 ST o0 T A1t  Hor
H N T THATT ST Tg T [T g il FHTEAT &

I ST G gt

T T FATAT % e § T S AT TEAAT A= G T A TE

1 3etder § NS W -3 3urt i Jua-aeade @ seegdydd 268/udyHR i 29.11.2004)
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X

[ AT B9 % FTas[@ (Aae ST, T0% =7 F gardr g & ST Fae aft St == £ d9meT g 59
g geT T2 ST 81 =& 9ar 9ot ¢ & Ao o0 § Screat § dqi=a g [Heier sFage #7 98T
o T g BTl 2

T I8 § o o a0 ST % a78 fow 297 & g it ReaarT § fiwrae ore g o ardr g=ar +
AT AT qAAT H FgT FH B AT B, TS TIL ®T F FeqTAr g 6 SO AqAT gew fAww o F
fAmTaTel/Fatast & ETs =3 aTse | o9 G919 &1 ST FI & (o7 UF a7 % &9 Hd F @l
2l

s FoferaT # ggcaqut s|ar gig & FoET a9T @ 81 39 a1 9% TH1er ST 14T g o aqqe
qHdT Ji T T T F2t Aqfew g 0 26 Fwwar g & 9=t F Fafq e w A g A
TATIAT g AT AT 99 &7 § 9q #§ 37 AW &7 3@ @7 8| U8 997 § 99 9T ST
HATAAT | ST o Feor 2T &, T ATTRTE AHaTG T e 70 [Faer #7 @a< § S, afew qis@r
faer ST "AreA AT area”  giesrr & forw ot gaer e w5

e ZATH

TATIAT H erar faeae Hrz. 711750

ot |Arer2-1200 wHet gt o (Fa: arfis [e)

TAUES-750 I foe (AT a1 &0 37 AT aqram

e et T drz. | o

AT 1 T Ieama HT.z. b

HATLA T AT H AATAT H T 97T Jlag 0 ATq90aT % 0

HATLA T AT H AATXAT | T &80T Jlag 7 Taera = 130-150

AT SCATEA H FATAIT H 7% 79T gheg T Ffaera % **x0h

AT SCATEA § TATAT | 95 07T Fheg 1 Tfaera ks 610-640

T & AT, 2018-19 &t qaaT # a9 2021-22 H 99000 UTHET F Feawh? 28000 THET FT TATI 7F FHI
e &9 | A1 & (GATE UEr-ST0T /et & sffeacd & w1y off| =&t srafer & S Jotfemm & g
2018-19 ® 42000 UH&T & FEHhe 2021-22 | 128000 UHET 2F AT 2021 §, ATAT * f&eaT®:
afeast et g aRmT U o 2021-22 #, A9 (TE-STU) T FofomT (TEr-ateast) & fers
HIS[E S[eaht a1 =T & A age o

g F = F e S Tef sew ger R war g, 9 ¥ s I 7 9@r § 8w =7 st &
e afeast et oo & HTLT AATAAT | AATT § T g8 aF RITae o gl I qoAf2mm & fers
ST Tt g[oa TRl F@TAT SATAT 2, AT HATAT | AATT H doft 3T 6l 91T g T aqar Fa9r %
AT & F FHSL g HT TITH ST R 37T 0 Ferer & J7 a7 3 R 31 Rierae st

| Quantity MT [2017-18 | 2018-19 | 2019-20 | 2020-21 2021-22 | 2022.23
Imports from China | 65,520 99,213 76,778 29,324 28372 | 209,317

" Imports from
Malaysia

" Imports from

_ Vietnam

37,929 41,789 119,968 128,273 91,049 81,937

656 78,093 103,277 |

Other Countries | 1,077 | 1430 | 1272 | 546 23 993
Total Imports | 104,526 | 142432 | 198017 | 158,799 | 198,436 | 395524 |

.

TSI GIFRAT TSI o SATATL, TATAIT & [AATAHT & T =T {0l JAAT § FIRT AT 87T &
AT I &HAT F T, F AT SIS AT TATIAT FT Tohd g1 TATNAT | SAHAT T ST AT 7T
¥ ITATET & & AT AT g1 Gl A |1 Hofl &= § GIH (Faer % a7 U J@ar gaf a7 &,
AT T faremmer sTfErere s7war arer 3omi o forT gHer U sad Tqeq a1 T2l

AT ATATT T G Fagaefiadr o8 7 oY gI=HF AT & Ui Tt dagaefier a=rdr g1 Vet
afefRafaat #, Ay ST et 9o 7 arI" A 3T YT IcATERT  eT® et A 9 o 7 e
w7 § S Y Fawar a1 gy grft siT ave TN & THATT R 8eF gaTT ST % 918 98
AT 9T FATET 7T &l T HH1ET 2
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71.

72.

73.

74.

75.

. HATAT ¥ A F ATE e AT AT F qTE, AT ATt T FoArag i o AT wdr
FET &F g1 STath artere 7 2018 § 19«1 &9ar 180 THEA/fGT & FzThe 2023 % 1000 THEA/ T FT
& 8, F 7u Amiare @@ & S g @ 8) 7 st gt i £ ) & 7 awar e
AT, ATTATT IJ2ART AT H T 6T T FT § Fe09 R

IEERUI &HaT (THA/RE § vy 7w)
Fraft frguaes e e
frorraT frequaew forfies *H
Mee wF 19 fofiee o
e it ermar e
T § T aq9ar e

H.  FARET F AATT § Rerae ore g #9it <09 § oa7q § iy g5 g, Star =T gt i g Fuer
a8 77 e TaEaT fae=er g & ot weforr F 9w 7 3t & aresE o " &9 arama & 9w §
T A5l Fel gl Tg ATAISTH g FFI1h ANT-I| TTAAT & FTATT § I TEQAFRI 6 ATETE, A §
ST (AT AT ATRY AT FA (16 AT 5 AT 98 T2 g1 I a1 (G907 & § T Ioor@ 47 7 8
o "t #t e 7T a7 Wi ot i afas ygi # are fAadt qefeET wr d9ed 95 q @ el
s % =8 gMEFT ¥ Fao I Taqr1 F9dT1 g [ 7Afar & F#7 [Faiq Faa S g i gta 5
FRU | T T AN AT TH q1q &0 AT I F2ar g & =9 qofomy o7 Faaaw & qreaw &
= Ieame #it g #r A w7 wgr g arfts TATET <90t g0 a8 AT ST a9 ST
GED

. SIS &L . A TAT F AETY Y AT AT 3T 3 AT % AT, 9T S, S, A
Y. GATET THTEAT ST F AT T TRIRATAAT % LT T FAAT § G219 FAT g dT Fe U Aal gl
TH AT | TEd gy, qATET HHET (= F qet o afefrufaat % vy o Ratas 97 gk 9@ v
e o T B

AT ToGH Tl g gt

AT T FATAAT % Hag § Togd TAT il TeqraTT A= T: T&qd ol T2 5o

F. AL SN HATAAT o6 AT T o0l I Al 6l & ST THAT § FI5 TLA/SATHHL TS A5l 0l 1% 2

g, ot @ St el eafa o i i ST Jal |, ST 6 g S ger A

ENEERC RS )

TTTERor F 7T 9 U (5) fA=w 23 (1 &) & dga Raiia swasasar «iw i et =t & srgeras-11 (vii)

* TaW # Wifde Afd & @a ¥ gaed ATIes] e Togsh 961 g1 WA 9¥ AT T 7 TTHRE HEh 90

o= FTd g0 Ale % ST @ AT TG 0l FATEAT o0l ST 6l &

STTEER0T T HTAAT & T T8 U GATET THIEAT ST g1 % ATd, ST &1 77 Ay ST e af ot efa &

Tarfad afiged it = F37 U¥ g, e S ey wdeAt i THTH FA A Aty & ST g, o & w7

FAETT T T F0e T BNl Z89F o0 =6 a1d 9 ft o= w2 it sraegsar g & #47 o @ gow

BT STUT &7 e e & Sfogd 3297 A1 2T F¥ 22T gl

TTTEOT o HS9 | ATC 70 a7 FEaw! 6 i T8 Feaita & & o 7 72 § 7 F47 o & qary o

fRafa & Sftr ar afq F I e a1 gty & G9rear g1 ariasr F v ar ety f Aiawar ar

AT T HATEAT FT AT Fed & (o0 o AN T 7T Togah TeAl g7 SUsdl FLls e fafsrer

EIREIRES EEIER A

T fFawer #3 # o # fafore sl Suesy A8t 81 greite, FEEt F qaus-ll F g2 (vii) §

q FTAT F FTT-ATT UH e o {70 70 § [oeg e | @1 a7 snae 7 gl

R # 9 FhT 1T strama it g it U Agayul a< AATd § FTH gl i THTEAT T G <ol g

i. TR o A & arfersr & R T stienst @, wnfeeeer 7 Jie BT % 2020-21 #r G,
HATAT & AT | ety it srafer siw fraqvens # efiv-efv fierae = g
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i. Tl ST 90T & AT § 5 g2 g1 A ULT-STUT [ &l TF FIeA & A2

Rraor 2019-20 | 2020-21 2021-22 | POI
TerforaT 122402 144701 89679 77829
a9 T AT 73202 37791 111158 323043
T AT (MT) 195605 182491 200837 400872

et it s Mata & sanfig F@ % g v [afa aem $it STaear #F &4+ § @d ge,

TR F9RE | 9 g 70 Aafa § gate giE it S§mamr &1 99a o gu Hatas & gaar § gaig @a7
& & RReqse, a1 T e, 11iE gia:

TTferERor F e R 3 worforT § armar fBeare % gy § 7] U g IR SR g5 ® F
foreft |rere, wartoraT g e aw AT Fedt 81 arfasRer 9 st A G e fAwrar #
FAAT F Frr-A7e foregeft st & oft a6 7S Ay s 81 zEteny, oY "qrew, ot gy avar
Frs oY foreare, s ot g, S o forw we st AR SaraET 81

fAroaie offe e ot forfies (THUESTT) A9 UF 90 ITITeE g1 A9al gl & q99 § 7 IANT
FTT ST9 STaad § W& 60 70 GrE e 7w & Fae a8 9q1 Foar g & uauast aqg Hhe sty &
FITET &TTAT TATMA FT 3T AT F T F a1 G G=er [Favor % foro Hefraqr wore £ forfir
% FT AT qREfdd ATeT & STuferd arqfd 71+ 2024 T THTT g4 aT fa<ii a9 6 =T faamar
F A F NI ST T 90 IcITeH, FAATH UAUESH THg G AT i TATIAT 6 Hag H A
N A JEGIaAt w1 q99 g 3T 7 6 399 997 2023 & ITMEA & F7 AT g, T 7 qie
3T & 3 =% S<6 Searesh 3 ST oty | T awqet v Fata T2t g, et sy § oae
T sfiT stfers S0 219 st 91T 92 e off fAowy ga sr=a1 gl

ITTREdTT | Teegdral Gaa-arardidt fhed (FUs) 7wt afa &7 T Asgq B&Far § Ser 78 3@
URIRIRES

"... UF 3¢ IIeq #1 F1AT61 & 7 TH1FT [T Fd G877 21T T8 T 7707 IT FeFal 72 997

T FT THAT 8, ATHT 30% TATT, THFRIHF G167 &5 SATETT T ST TLET SFNSGT FIAT FT18T TT1%H
TIIT TEATHF STETT TT TF Ta70 17179 T Tg=7 T %, 13 197 7 atq ‘gaifaa’ §-1 awmaa
T FFT THT TG1-T1T TGAT IT FIZTATI

. FIAT SAATT AT T T F @7 § Ot =i Hwat I Ageaqul [FeIsi s a7 THART T 97 3%
aﬁwﬁwﬁq@@%ﬁqwﬁ

ITTEREOT & = & T QTR & IqT FoAdT & foF AT § AT S go 9 ST & 9T eieq
et T i TR i |d aRTa & AT | g1 THT a¥g, 9T sied foshr g o . =e =
safer F S aTia Sed AW ¥ #7972

graAtt, o 7 qre fFFar 6 = it st safe & I 7ot & 9@ 707 9 35 g2 Sat+
Y SR A7 Feft o s a9 & 2021-22 7 98T, Tg faars § [ w=m)

sTterERer fAfead e Fear § & =93 ST I goF 979 ¢ ST a8 T aNG # UgHTd w A #
TAH A5l gl gratth, Tg AT q99 &9 | &47 3371 1a1 & 7 =7 @a1a &7 @S 390 7 sramq & forw
S HE™ 951 28001 ST "t g F11h T8 -2 36T T3 9737 197 3l

Particulars UoM 2019-20 2020-21 2021-22 POI
ﬁ';ﬁ' aﬁ- 3ﬁ—i:|_t|' AR Rs/MT kK kK kK *kk
AT ST Indexed 100 119 132 142
ﬁ;ﬁ- W Rs/MT kK Kk *kk *kk
AT ST Indexed 100 136 159 155
HrforT & st At shea d3T firwa Rs/MT
AT T Indexed 100 128 129 138
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76.

T STAT ATl 7T TTEH FICh] il AT ST T g1 ST =7 T 2

IMPORTS (MT)

—&— Imports from China

Imports from Malaysia

THH FATAT, STEHTOr F ST it FAEaear a1 [Eegh v ave I w1 qfomt g 7 §9mEET a2

=i Imports from Vietnam

2,50,000 Dutiesagairst Chira
rewa ked Ausost 2022
Imports from Yietramincreased
whenthere weredutiesagainst 2.09,317
2,00,000 Malaysia and Chira
1,50,000
1,19,968
Lzr,z?s
1,00,000 213 1,03,277
'/EB-L___H. ._,/“-
81,937
65,520
50,000
28,372
0 F o
2017-18 2018-19 2019-20 2020-21 2021-22 2022-23
@@ W @YY W @ @
Month-wise Imports (MT)
45000
China, A2697
40000
35000
30000
o
= 25000
[
A
% 20000
15000 Vietnam, 14943
. ———
5000
*eee. . Malaysia, 2705
0
L SR L | S | G L G | T 4 S| SN L S S | R - -
\'bo J‘,‘,ép ‘!@‘“ 1?,“5‘ ‘2(5\ \00 "\‘::"\ .?9% ;,'ErQ {j} \;ﬁi o \,“b{\ Qé?’ ‘g@"
= [ AT T At S quTE
g
Eikl T T e 18th August 2017 17th August 2022
EEITD aTed et o 26th February 2019 25th February 2024
HATIAT BINEARCEd 9th March 2021 8th March 2026
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77.

78.

79.

80.

IYLITH AT AT ATITRT & 7g TArq grar g o = e & fEro aeqeit F g a2 ud-20 gk @@ F
FrE, a9 2018-19 & == & Aoy awqett £ ara § fiv-efv Riemae e g1 ==t srafay % =, wafomr &
T ATAT A=A T ATAT H Il 2| THH a1, ATAH0r  erited oo & 71 st | % o7 @7 o1
ST SrSieramy & FAwTer 9% %5 av F goforar & fers S et any G are |, /i
e Afeast-Tret e ot FRTAT AT UF AT qare S AZ IS AHAT § g Tg G T ST reft
[ T & ATAS(E, TATNAT & JAT § Fleg T Tl THT a7d Hl o7 a2 F GHATAT ST qha T & T3 Forerm
F THATT AW o AT gt aed Ot Jre #r o7 e e om sit= & e, 7 oft aar =« &
HATAAT | FE AATT T AT T /AT GT-8T H9d1 92 AT | T90 7 @l off, =7 =T #7 39d g0
HATIAT H Foq T FT hael T g1 ICITEF 2T

T, AT+ 2021 § A9« fAadY qrew afgd aafamm F Fatasi/scarsst F faears srseafehr e avmm
ST 3 &1, HATAT & ST ATt a€qel it 907 § [erde ars| =6 a7 9¢ S @37 Sar g & a2 a8 @t
ff o werforaT & arar-ar == deme 41 % AT F REATE ST SU=T® oF HisE I J 1 e
T AT AT g o= aut § 2021-22 § 909 g9 [{=d @7 97 o1 T g1 qAtmr ¥ srarg # ofF
Ied@ 1 frae gt it 721 graatt, 7g eare foar o awar g o == srate &, fraam & B srara f
HTAT | AT ¥ Ageaqul g ge T foaa=m™ & swaa it 713 2020-21 § 656 THET 7 Fgat 2021-22
# 78,093 THET T TN

THF d1, FI dT3 % [eTs UET-S0T FdaAl Al T8 F ol AATAAT % e UEr-u wdeai & sffeaca
& AT, H qTA F AT AT it 4 § AT 600% F Iewe grag I AF T2, TEfh AATXAAT F
oo s & 7T § Rierae Sy @) vEr wfd grar g = feme ' fFuw srara F faers od-S
e FF FI  ATE AATAT F AT srama 7 =0 e 7 oo swama gy wiaesrtoa B @ am =g
I & AATL, AT 9 F =9 g T0edT T =9 =7 & ot Maear 4 fRAqa g & =9 3o &
IeaTes/atas Jataa =T G960 € 3T i o F w39 g At T Srar g1 77 ot e
T STaT § 5 el o s=gs 981 9 AT YATE § TH d¥g & (AaY 9add & (o0 #le o oAfdE aF
Tei faaT 81 Ao a2 aF T IUesd SATARTT d1A1 29 F o= TCEI< qael il 37T Hohd HLdl & |
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)

(DIRECTORATE GENERAL OF TRADE REMEDIES)
FINAL FINDINGS
New Delhi, the 25th November, 2023
Case No. - A.D (SSR)-05/2023

Subject: Sunset review investigation concerning imports of Textured Tempered Coated and Uncoated Glass

from Malaysia.
F. No. 7/11/2023.—Having regard to the Customs Tariff Act 1975, as amended from time to time

(hereinafter also referred to as the 'Act’) and the Customs Tariff (Identification, Assessment and Collection of Anti-
Dumping Duty on Dumped Articles and for Determination of Injury) Rules 1995, as amended from time to time
(hereinafter also referred to as 'the Rules' or 'AD Rules") thereof;

A
1.

BACKGROUND OF THE CASE

M/s Borosil Renewables Limited (hereinafter also referred to as “the domestic industry” or “the applicant™) has
filed an application before the Designated Authority (hereinafter referred to as the “Authority”), in accordance
with the Customs Tariff Act, 1975 as amended from time to time (hereinafter referred as the “Act”) and the
Customs Tariff (Identification, Assessment and Collection of Anti-dumping Duty on Dumped Atrticles and for
Determination of Injury) Rules, 1995, as amended from time to time (hereinafter referred as the ‘Rules’) for
sunset review of anti-dumping investigation concerning the imports of Textured Tempered Coated and
Uncoated Glass (hereinafter referred as the “subject goods” or the “product under consideration or PUC”),
originating in or exported from Malaysia (hereinafter referred to as the “subject country”).

The applicant has alleged likelihood of continuation or recurrence of dumping of subject goods, originating and
exported from the subject country and consequent injury to the domestic industry and has requested for review
and continuation and enhancement of the anti-dumping duty imposed on the imports of the subject goods,
originating in or exported from the subject country.

Section 9A (5) of the Act, inter alia, provides that the anti-dumping duty imposed shall, unless revoked earlier,
cease to have effect on expiry of five years from the date of such imposition, and the Authority is required to
review whether the expiry of duty is likely to lead to continuation or recurrence of dumping and injury. In
accordance with the above, the Authority is required to review, on the basis of a duly substantiated request
made by or on behalf of the domestic industry, as to whether the expiry of duty is likely to lead to the
continuation or recurrence of dumping and injury.

Rule 23(1B) of the Rules provides as follows:

any definitive anti-dumping duty levied under the Act shall be effective for a period not exceeding
five years from the date of its imposition, unless the Designated Authority comes to a conclusion, on a review
initiated before that period on its own initiative or upon a duly substantiated request made by or on behalf of
the domestic industry within a reasonable period of time prior to the expiry of that period, that the expiry of
the said anti-dumping duty is likely to lead to continuation or recurrence of dumping and injury to the
domestic industry."”

Based on the substantiated application with prima facie evidence of likelihood of dumping and injury filed on
behalf of the domestic industry in accordance with Section 9A(5) of the Act, read with Rule 23 of the Anti-
dumping Rules, the Authority initiated the present sunset review investigation vide Notification No. 7/11/2023-
DGTR (AD-SSR No. 05/2023) dated 19.09.2023 to examine whether the expiry of the said duty is likely to
lead to continuation or recurrence of dumping and injury to the domestic industry and whether there is a need
for the continued imposition of anti-dumping duty in respect of the subject goods originating in or exported
from Malaysia.

Earlier, the Authority initiated an anti-dumping investigation in respect of imports of the subject goods from
Malaysia on 05.02.2018 and after conducting the investigation recommended imposition of duty vide final
findings notification no. 6/45/2017-DGAD dated 17.01.2019. On the basis of recommendations made by the
Authority, the following definitive anti-dumping duties were imposed by the Central Government vide
notification no. 12/2019-Customs (ADD) dated 26.02.2019.

S.No. | Producers UOM Amount (in
uUsD)

M/s Xinyi Solar Sdn. Bhd., Malaysia UsD /MT 0

2 Any Producer other than M/s Xinyi Solar Sdn. Bhd., Malaysia Usb / MT 114.58
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7. The scope of the present review covers all aspects of the aforementioned original investigation concerning the
subject goods.

B. PROCEDURE

8. The procedure described below has been followed with regard to the investigation:

Vi.

Vii.

viii.

The Authority issued a notification dated 19.09.2023, published in the Gazette of India Extraordinary,
initiating an investigation concerning imports of the subject goods from Malaysia.

The Authority sent a copy of the initiation notification to the Embassy of the subject country in India,
known producers/exporters from Malaysia, known importers/users, and the domestic industry as per
the addresses made available by the applicant and requested them to make their views known in writing
within 30 days of the initiation notification in accordance with Rule 6(2) of the AD Rules. The time
limit to file information was extended up to 25.10.2023.

The Authority provided a copy of the non-confidential version of the application to the known
producers/exporters, known importers, and to the embassy of the subject country in India in accordance
with Rule 6(3) of the AD Rules.

The embassy of Malaysia in India was also requested to advise the exporters/producers from Malaysia
to respond to the questionnaire within the prescribed time limit. A copy of the letter and questionnaire
sent to the producers/exporters was also sent to them along with the names and addresses of the known
producers/exporters from Malaysia.

The interested parties were requested to provide relevant information in the form and manner
prescribed and to make their views known in writing within the prescribed time, in accordance with
Rules 6(2) and 6(4) of the Rules.

The Authority sent exporter's questionnaire to the following known producers/ exporters in Malaysia,
whose details were made available by the applicant, to elicit relevant information in accordance with
Rule 6(4) of the Rules:

a.  Xinyi Solar Malaysia Sdn. Bhd.
b.  Gar Lightglass Sdn Bhd
In response, only Xinyi Solar Malaysia Sdn. Bhd has filed the exporter's questionnaire response.

The Authority forwarded a copy of the initiation notification to the following known
importers/users/user associations of the subject goods in India, whose names and addresses were made
available to the Authority, and advised them to make their views known in writing within the time limit
prescribed by the Authority in accordance with the Rule 6(4):

a. Mundra Solar PV Limited
b.  Swelect Energy Systems Limited

c. Premier Energies Limited

d.  Renewsys India Private Limited
Goldi Solar Private Limited

f. Waaree Energies Limited

g.  Alpex Exports Pvt Ltd

h.  Vikram Solar Pvt Ltd

i. Topsun Energy Limited

J- Tata Power Solar Systems Limited

k.  Emmvee Photovoltaic Power Pvt Ltd

l. Navitas Green Solutions Pvt Ltd

m.  Sova Power Limited

None of the users / importers / consumers have filed the importer's/ user’s questionnaire response.

Exporters, foreign producers and other interested parties who have not responded to the Authority, or
have not supplied information relevant to this investigation, are treated as non-cooperating interested
parties.
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Xi.

Xii.

Xiii.

XiV.

XV.

XVi.

XVil.

XViil.

XiX.

XX.

XXi.

XXil.

XXiil.

XXIiV.

The Authority issued the Economic Interest Questionnaire to the Malaysian embassy, all the known
exporters, importers and the domestic industry. None of the other interested parties barring the
domestic industry have filed the response to the Economic Interest Questionnaire.

Information provided by the interested parties on a confidential basis was examined with regard to the
sufficiency of the confidentiality claim. On being satisfied, the Authority accepts the confidentiality
claims wherever warranted and such information has been considered as confidential and not disclosed
to other interested parties. Wherever possible, parties providing information on the confidential basis
were directed to provide sufficient non-confidential version of the information filed on a confidential
basis.

The interested parties were asked to share the non-confidential version of the responses, submissions
and evidence presented by them with the other interested parties.

The period of investigation (POI) for the purpose of the present investigation is 1st April 2022 to 31st
March 2023 (12 months). The injury period for the present investigation is 1st April 2019 - 31st March
2020, 1st April 2020 - 31st March 2021, 1st April 2021 - 31st March 2022, and the POI.

Additional/supplementary information was sought from the applicant and other interested parties to the
extent deemed necessary. Verification of the data provided by the domestic industry was conducted to
the extent considered necessary for the purpose of the investigation.

The Non-injurious Price (NIP) is based on the cost of production and cost to make and sell the subject
goods in India based on the information furnished by the domestic industry on the basis of Generally
Accepted Accounting Principles (GAAP) and Annexure 111 to the AD Rules. It has been worked out so
as to ascertain whether a duty lower than the dumping margin would be sufficient to remove injury to
the domestic industry.

Request was made to the Directorate General of Commercial Intelligence and Statistics (DGCI&S) and
from DG-Systems, Central Board of Indirect Taxes and Customs (CBIC) to provide the transaction-
wise details of imports of subject goods for the injury period. The same has been relied upon for
computation of the volume and value of imports to correlate the quantum of exports from specified
exporters and validate responses filed, to the extent feasible.

In accordance with Rule 6(6) of the Rules, the Authority provided the opportunity to all interested
parties to present their views orally in the oral hearing held on 03.11.2023 which was attended by
interested parties. All the parties who presented their views in the oral hearing were requested to file
written submissions of these views. Non-confidential versions of the written submissions were
circulated to the interested parties by email on 6.11.2023, and an opportunity was given to them to
submit rejoinder submissions by 8.11.2023, if any.

Wherever an interested party has refused access to or has otherwise not provided necessary information
during the course of the present investigation, or has significantly impeded the investigation, the
Authority has considered such parties as non-cooperative and recorded these final findings on the basis
of the facts available.

The Authority issued the disclosure statement to all the interested parties containing all essential facts
under consideration for making final recommendations to the Central Government on 18th November
2023. The interested parties were directed to file their comments on the disclosure statement by 22nd
November 2023.

The Authority has examined the post-disclosure comments made by the interested parties in these final
findings to the extent deemed relevant. Any submission which was merely a reproduction of the
previous submission and which had been adequately examined by the Authority in these final findings
and has not been repeated for the sake of brevity.

The Authority has considered all the arguments raised and information provided by the interested
parties, to the extent the same are supported with evidence and considered relevant to the present
investigation.

“*#%*> in the final findings represents information furnished by an interested party on a confidential
basis, and so considered by the Authority under the Rules.

The exchange rate adopted by the Authority during the POI for the subject investigation is
US$=Rs. 81.15.
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10.

11.

12.

13.

14,

15.

16.

17.

18.

PRODUCT UNDER CONSIDERATION AND THE LIKE ARTICLE

The product under consideration in the present sunset review is “Textured Toughened (Tempered) Glass with a
minimum of 90.5% transmission of thickness not exceeding 4.2 mm (including tolerance of 0.2 mm) and where
at least one dimension exceeds 1500 mm, whether coated or uncoated” originating in or exported from
Malaysia.

The product in the market parlance is also known by various names such as solar glass, solar glass low iron,
solar PV glass, high transmission photovoltaic glass, tempered low iron patterned solar glass etc. Textured
tempered glass is used as a component in solar photovoltaic panels and solar thermal applications. The level of
transmission can be achieved by keeping the iron content low, typically less than 200 ppm. The transmission
level goes up by about 2%-3% when coated with an anti-reflective coating liquid.

Submissions made by producers/exporters/importers/other interested parties

No submission has been made by the producers/exporters with regard to the scope of the product under
consideration and like article.

Submissions made by the Domestic Industry

The product under consideration in the present sunset review is “Textured Toughened (Tempered) Glass with a
minimum of 90.5% transmission of thickness not exceeding 4.2 mm (including tolerance of 0.2 mm) and where
at least one dimension exceeds 1500 mm, whether coated or uncoated” originating in or exported from
Malaysia.

The product in the market parlance is also known by various names such as Solar Glass, Solar Glass Low Iron,
Solar PV Glass, High Transmission Photovoltaic Glass, Tempered Low Iron Patterned Solar Glass, etc.
Textured Tempered Glass is used as a component in Solar Photovoltaic Panels and Solar Thermal applications.
The level of transmission can be achieved by keeping the iron content low, typically less than 200 ppm. The
transmission level goes up by about 2%-3% when coated with an anti-reflective coating liquid.

The subject products are predominantly imported under tariff classification at the 8-digit level is 70071900
even though the same are being classified and imported under various sub-headings of the Customs Tariff Act,
1975, as can be seen from the import data. However, it is noted that subject goods are also being imported in
the sub-headings 70031990, 70051010, 70051090, 70052190, 70052990, 70053090, 70071900, 70072190,
70072900, 70169000, 70200090 and 85414011 as evidenced by the import data. Moreover, it is also submitted
that the custom classification is indicative only and in no way, it is binding upon the product scope and the
product description prevails in circumstances of conflict

There is no known difference between the subject goods produced by the domestic industry and those imported
from Malaysia. The subject goods produced by the domestic industry and the subject goods imported from the
subject country are comparable in terms of characteristics such as physical and chemical characteristics,
manufacturing process and technology, functions and uses, product specifications, distribution and market and
tariff classification of the goods. The applicant has claimed that the subject goods, which are coming into India,
are identical to the goods produced by the domestic industry. There are no differences either in the technical
specifications, quality, functions or end-uses of the subsidized imports and the domestically produced subject
goods and the product under consideration manufactured by the applicant. The two are technically and
commercially substitutable and hence should be treated as ‘like article’ under the Rules.

Examination of the Authority

The product under consideration in the original investigation as well as in the present investigation was defined
as “Textured Toughened (Tempered) Glass with a minimum of 90.5% transmission of thickness not exceeding
4.2 mm (including tolerance of 0.2 mm) and where at least one dimension exceeds 1500 mm, whether coated or
uncoated (hereinafter referred to as the “subject goods or product under consideration”).

The product under consideration is classified under the category “Glass and Glassware” in Chapter 70 of the
Customs Tariff Act, 1975, and further under 7003, 7005, 7007, 7016, 7020 and 8541 as per Customs
Classification. However, Customs classification is indicative only and not binding on the scope of the
investigation.

With regard to like article, Rule 2(d) of the Anti-dumping Rules provides as under:

"like article" means an article which is identical or alike in all respects to the article under investigation for
being dumped in India or in the absence of such article, another article which although not alike in all
respects, has characteristics closely resembling those of the articles under investigation.”

The Authority notes that there is no known difference in between the product under consideration being
produced by the Indian industry and those being exported from Malaysia. The product under consideration
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19.

20.

21.

produced by the Indian industry and imported from Malaysia are comparable in terms of characteristics such as
physical characteristics, manufacturing process & technology, functions & uses, product specifications, pricing,
distribution & marketing and tariff classification of the goods. The two are technically and commercially
substitutable. The subject goods produced by the domestic industry are like article to the product under
consideration imported from the subject country within the scope and meaning of Rule 2(d) of anti-dumping
rules.

No party has disputed the definition of the product under consideration as proposed by the applicant and as
defined by the Authority at the stage of the initiation of the investigation. It is further noted that the product
under consideration defined in the present investigation is similar to the product under consideration defined in
previous investigation. In view of the above, the Authority confirms the scope of the PUC as defined at the
stage of initiation.

MANUFACTURING PROCESS OF THE PRODUCT UNDER CONSIDERATION

The manufacturing process of the subject goods is depicted in the flowchart below:

CLASS MELTINC ANNEALING PRECISION EDCE
S FORMATION CUTTINC LINE CRINDINC

AUTOMATIC QUALITY TEMPERING ANTI-REFLECTIVE CLASS
PACKINC TESTING COATING WASHING

Usage of the subject goods

The subject goods are predominately used as one of the inputs in the manufacturing of the solar module. As per
the information made available to the Authority by the interested parties, the subject goods accounts for 4% to 5
% of the total value of the solar module. The pictorial diagram of the inputs used in the Solar Module is as
follows.

Frame

Glass
Encapsulant
Solar Cells
Encapsulant
Backsheet

Junction Box
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25.

26.

217.

28.

29.

30.

SCOPE OF DOMESTIC INDUSTRY AND STANDING

The current application has been filed by M/s Borosil Renewables Limited which commands 100% share in
Indian production of the subject goods during the period of investigation. As per the information available with
the Authority there is no other known producer of the product under consideration in the country in the POI.

As per the available information, the applicant, has neither imported the subject goods from the subject country
nor it is related to any importer or exporters of the subject goods. In view of the above, the applicant fulfils the
criteria of domestic industry and the standing as laid down under the Rules.

None of the producers/exporters/other interested parties has made any submissions with regard to the scope and
the standing of the domestic industry.

In view of the above, the Authority has considered the applicant as the domestic industry within the meaning of
the Rule 2(b) of the Rules and the application satisfies the criteria of standing in terms of Rule 5(3) of the
Rules.

Information on record shows that the production by the applicant constitutes “a major proportion” of total
Indian production.

On examination of the material on record as above, and considering the legal provisions, the Authority notes
that the applicant constitutes the domestic industry in terms of Rule 2(b) of the Rules and the application
satisfies the criteria of standing in terms of Rule 5(3) of the Rules.

CONFIDENTIALITY

Submissions made by the domestic industry

The domestic industry has made the following submissions with regard to the confidentiality claims of the
respondents:

a.  As far as their submissions/information are concerned, confidentiality has been claimed in accordance
with the provisions of Rule 7 of the Rules and the trade notices issued in this regard.

b. All the economic parameters considered by the Authority for the purpose of arriving at the
determination of injury have been provided in compliance with trade notice 10/2018 dated 7.09.2018.

c. Response filed by the participating producers fails to comply with requirements laid down by the
Authority with regard to confidentiality. Responses to most of the questions in the questionnaire have
been claimed completely confidential with no meaningful summary provided.

d.  The domestic industry has fulfilled the obligation of providing import data in manner stated in trade
notice 07/2018. The interested parties are free to obtain data from DGCI&S or from the Authority.

Submissions made by exporters/importers and other interested parties

The producers/exporters/other interested parties have made the following submissions with regard to
confidentiality claims of the domestic industry.

a.  The applicant has claimed excessive confidentiality with respect to the information provided in Format
A to L and NIP information. Moreover, the domestic industry has not provided trend of data wherein
information was to be given for more than one year.

b.  Since the domestic industry has not followed trade notice 03/2021 dated 12.04.2021, the current
investigation needs to be terminated.

c.  The domestic industry has claimed supporting evidence for normal value and export price as
confidential, which ought to be provided for comments from interested parties.

d.  The exporter has filed its data as per the applicable trade notices and as per the practice of the DGTR.
Examination by the Authority
With regard to confidentiality of information, Rule 7 of the Rules provides as follows:

“Confidential information: (1) Notwithstanding anything contained in sub-rules (2), (3) and (7)of rule 6, sub-
rule(2) of rule12,sub-rule(4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received under
sub-rule (1) of rule 5, or any other information provided to the designated authority on a confidential basis by
any party in the course of investigation, shall, upon the designated authority being satisfied as to its
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confidentiality, be treated as such by it and no such information shall be disclosed to any other party without
specific authorization of the party providing such information.

(2) The designated authority may require the parties providing information on confidential basis to furnish
non-confidential summary thereof and if, in the opinion of a party providing such information, such
information is not susceptible of summary, such party may submit to the designated authority a statement of
reasons why summarization is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that the request
for confidentiality is not warranted or the supplier of the information is either unwilling to make the
information public or to authorize its disclosure in a generalized or summary form, it may disregard such
information. ”

31. Submissions made by the domestic industry and other interested parties with regard to confidentiality, to the
extent considered relevant, were examined by the Authority and addressed accordingly. The Authority notes
that the information provided by all the interested parties on a confidential basis was examined with regard to
sufficiency of the confidentiality claim. On being satisfied, the Authority has accepted the confidentiality
claims, wherever warranted and such information has been considered confidential and not disclosed to other
interested parties. All interested parties have claimed their business-related sensitive information as
confidential.

32.  The Authority notes that the domestic industry and other interested parties have provided non-confidential
version of all the information that is relevant for the purpose of the present investigation.

G. MISCELLANEOUS SUBMISSION

Submissions of the domestic industry
33.  The following miscellaneous submissions have been made by the domestic industry:

a.  The duties against the subject goods from China and Malaysia have worked positively for the Indian
producers. Although the import price of the subject goods from China and Malaysia is still below that
of the cost of sales and selling price of the domestic industry, the imposition of ADD on the subject
goods, lent some breathing space to the producers of the subject goods in India.

b.  Post imposition of the duties, the domestic industry as well as other potential players, considering the
demand of the subject goods in the country and its growth perspective, invested in the manufacturing
capacities for the subject goods. Prior to the imposition of ADD against Malaysia in 2019 the
manufacturing capacity for the subject goods was a mere *** MT/ per annum with Borosil being the
only producer. Post imposition of duties, while Borosil expanded its capacity, five new players joined
and are about to commence production.

Submissions of the other interested parties
34.  The following miscellaneous submissions have been made by the other interested parties

a. The Authority should not rely on the data based on market intelligence filed by the applicant and should
source reliable and authenticated data from DGCI&S and examine the same to conclude the present
investigation.

b. Not all evidence can justify the initiation of an investigation. Rather, the evidence presented to the
Authority must be of an adequate quality to constitute “sufficient evidence”. The allegations set out in
the application are largely based on estimates and assumptions. Moreover, the applicant failed to draw
logical conclusions from the data submitted. Thus, the producer/exporter submits that the applicant has
failed to provide sufficient evidence to justify the initiation of the present investigation.

Examination by the Authority
35.  The Authority has examined the various issues raised by the interested parties in the following paragraphs:

36. Inthe case of initiation of sunset review investigation for the continuation of anti-dumping duties, the Authority
needs to prima facie satisfy itself that the expiry of the duty ‘would be likely to lead to continuation or
recurrence of dumping and injury’. This conclusion of initiating the investigation would be reached by the
Authority after perusing the duly substantiated application filed by the domestic industry.

37. At the time of initiation, the applicant is prima-facie required to make a case that cessation of anti-dumping
duty would result in recurrence of dumping and injury to the domestic industry. For the purpose of initiating the
present sunset review investigation, the Authority thoroughly scrutinized the import/export data of the subject
country and prima facie satisfied itself that even after the existence of anti-dumping duties against the subject
country, the trend of imports of the subject goods in the domestic market was constantly positive during the
injury period and the period of investigation.
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38.

39.

40.

41.

42,

Notably, the sunset review investigation requires the likelihood analysis, of continuation or recurrence of
dumping and injury, therefore, the presence/absence of dumping and injury is not of sole significance unlike in
an original investigation. Hence, while initiating the present investigation, the Authority had prima facie
sufficient evidence to investigate the likelihood of continuation or recurrence of dumping and injury.

It is further noted that none of the interested parties has provided any information / evidence to show how
initiation based on the information presented by the applicant has violated any rule or how has it prejudiced the
interests of any interested party. The Authority, therefore, notes that there is no merit in the submissions of the
other interested parties on this count.

As regards the request of the exporter to not rely on the import data submitted by the applicant, the Authority
notes that it has relied upon DGCI&S import data for the purpose of the present final findings.

DETERMINATION OF NORMAL VALUE, EXPORT PRICE AND DUMPING MARGIN
As per section 9A(1)(c) of the Act, the normal value in relation to an article means:

(i) the comparable price, in the ordinary course of trade, for the like article when destined for consumption
in the exporting country or territory as determined in accordance with the rules made under sub-section (6);
or

(if) when there are no sales of the like article in the ordinary course of trade in the domestic market of the
exporting country or territory, or when because of the particular market situation or low volume of the sales
in the domestic market of the exporting country or territory, such sales do not permit a proper comparison,
the normal value shall be either -

(a) comparable representative price of the like article when exported from the exporting country or territory
to an appropriate third country as determined in accordance with the rules made under sub-section (6); or

(b) the cost of production of the said article in the country of origin along with reasonable addition for
administrative, selling and general costs, and for profits, as determined in accordance with the rules made
under sub-section (b):

Provided that in the case of import of the article from a country other than the country of origin and where
the article has been merely transhipped through the country of export or such article is not produced in the
country of export or there is no comparable price in the country of export, the normal value shall be
determined with reference to its price in the country of origin.

Submissions by the domestic industry

The submissions made by the domestic industry with regard to normal value, export price and dumping margin
are as follows: -

i The Malaysian exporters continue to dump the subject goods in the Indian market despite the imposition
of anti-dumping duties. In fact, the export price of the Malaysian exporters to India has declined post-
imposition of ADD despite the increase in cost.

ii. Interestingly, the cooperating exporter has not even claimed that they are not dumping the subject goods
in India.

iii. From the information available with the domestic industry, it is observed that Xinyi Malaysia has
obtained an interest-free loan from their fellow subsidiary and immediate holding company. It is an
admitted fact that they are not paying any interest on their loans obtained from the related parties. As a
result of this, the incidence of financial cost is missing from their audited accounts. Since they are not
paying any interest, which is otherwise due in normal circumstances, the domestic industry requested
the Authority to add interest cost to the total cost of the subject goods before conducting any of the
mandatory tests necessary for determining normal value in Malaysia. It has been further submitted that
the Authority had adjusted the interest cost for Malaysia in the original investigation also.

iv. The domestic industry has requested the Authority to adopt the same approach adopted in the case of
Recordable Digital Versatile Disc (DVD) of all kinds from Malaysia Thailand and Vietnam [F.
No0.14/16/2009-DGAD, dated 2.7.2010], wherein the Authority had added a notional interest cost of 5%
to the cost of production even though there was no borrowing by the company.

V. In relation to the procurement of raw materials from China, the domestic industry has submitted that
they have noted from the annual report of the Xinyi Group that they are procuring materials from their
related parties situated in China. Since the Authority is treating China as a non-market economy, they
have requested the Authority to disregard the price of raw materials procured from China and make
appropriate adjustments to their cost of production after considering the prevailing international prices.
The domestic industry has further requested the Authority that the raw material prices cannot be
accepted on their face value also on the ground that the raw materials have been procured from a related
party. In this connection, the domestic industry has invited the attention of the Authority to the
investigation related to ‘Rubber Chemicals, namely, MBT, CBS, TDQ, PVI and TMT, originating in or
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Vi.
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exported from China PR and imports of PX-13 (6PPD) originating in or exported from China PR and
Korea RP [F. No. 15/1/2013-DGAD, dated 29.4.2014] and [F. No. 6/20/2020 DGTR dated 26.07.2021],
wherein the Authority had rejected the prices of major raw material procured from China, on the ground
that prices from a non- market economy country would not reflect the fair cost. The domestic industry
has requested that the same approach should be extended in this investigation also.

The domestic industry has requested the Authority to check whether exporters have claimed SG&A and
profit for unrelated exporters.

It has further been requested by the domestic industry that the cost of assets for the purpose of
depreciation should also be adjusted after considering the fair value of machinery, which is imported
from China. This approach will be in line with the stand taken by the Authority in the recent findings.

The Authority should appropriately add the finance cost to the cost of production of the exporters, as
they are getting interest-free loan from the related parties.

The Authority should check the adjustment claimed for computing ex-factory export price as during this
period, the freight cost and other expenses were high during the POI as compared to the previous years.

The parent company in China has supplied all the plant and machinery to their Malaysia subsidiary
under a related party transaction. A list of certified agencies in Malaysia has also been provided by the
domestic industry so that the exporter can give the certificate about the machinery to the satisfaction of
the Authority.

The exporter/producer Xinyi Solar (Malaysia) has an Indian office with the name of ‘Xinyi Glass
(India)’ and as per the market information, Xinyi Glass (India) is involved in the solicitation business of
the PUC for the exporter.

Submissions of the other interested parties

The submissions made by the other interested parties with regard to normal value, export price and dumping
margin are as follows:

The domestic industry has failed to provide any reliable information in relation to normal value and
export price of the subject goods in Malaysia and, therefore, the same should not be considered for final
determination.

The Authority should consider the information filed by the producers/exporters for determining the
dumping margin.

Xinyi Solar Malaysia has purchased inputs through Guangxi Xinyi Trading Co. Ltd. which is based in
China. The said procurement is at an arm’s length price. These goods supplied by Guangxi Xinyi Solar
Trading Co. Ltd. are not produced by that company but rather purchased from unrelated suppliers at
arm’s length basis.

Xinyi Solar Malaysia has purchased the plant and machinery at market price with the approval of the
Government of Malaysia. Moreover, this issue has already been settled in the original investigation, and
the relevant extracts from the final findings is reproduced as under:

“As regards information of purchase of plant and machinery and spares from related party, the
Authority notes that it is practically impossible to obtain the international prices of spares and plant
and machinery since such goods are by and large customised by the buyer for their own use. The
Authority therefore holds that while benchmark on international prices of raw materials are available,
similar credible information for spares/machinery cannot be obtained in view of technical specifications
and customised requirements. The Exporter’s Questionnaire during the course of instant investigation
got revised. However, transaction wise information on spares/equipment’s procured from related
parties was obtained from the exporter keeping in view submissions of interested parties in particular
the domestic industry. The Independent Auditor of M/s Xinyi Solar (Malaysia) has certified that
financial statement of the company are in accordance with the Malaysian Financial Reporting
Standards, International Financial Reporting Standards and the requirement of the Companies Act,
2016 in Malaysia.

Further, Independent Auditor of Xinyi Solar in its Audit report 2017 has not made any adverse
comments on the Value of plant and machinery appearing in audited books and accounts of Xinyi Solar
(Malaysia) Sdn. Bhd.

Depreciation is always worked out as per applicable laws, acts and regulation and is generally not
calculated as a percentage of sales. As per Xinyi Solar (Malaysia)’s Annual Report 2017 depreciation
of Plant and machinery is provided on a straight-line method @ 7% - 10%.

The accounting policy of the company reflects that historical cost is generally based on the fair value of
the consideration given in exchange of assets.”



[¢TRT |—@ve 1] T T TSI ; THTLTL0 31

V. The major raw material in the production of the PUC is ‘raw glass’ which is produced by Xinyi Solar
itself. Moreover, Xinyi Solar procures a very small quantity of raw material (approximately ***-***04
of total raw material consumption) from China PR, that too is sourced from the local suppliers who
don’t have export license.

Vi. The issue pertaining to interest-free loan has already been examined by the Authority in the CVD
investigation concerning imports of Textured Tempered Glass whether coated or uncoated from
Malaysia, which is sub judice before CESTAT.

vii.  Xinyi Glass (India) is not an Indian company; it is a company incorporated in Hong Kong. Just because
the name of the company has the word ‘India’ in it, that does not mean that it is established in India. It is
further clarified that Xinyi Glass (India) had applied to RBI to set up a liaison office in India but the
said application was withdrawn and subsequently closed.

Examination by the Authority
1. Procurement of raw materials from related and unrelated parties majorly from China
44,  The Authority notes that Para 1 of Annexure-I states as under:

“elements of costs referred to in the context of determination of normal value shall normally be
determined on the basis of records kept by the exporter or producer under investigation, provided such
records are in accordance with the generally accepted accounting principles of the exporting country,
and such records reasonably reflect the cost associated with production and sale of the article under
consideration.”

45.  The Authority, therefore, notes that if the records maintained by the cooperating producer/exporter reasonably
reflect the cost associated with the production and sales of the product under consideration, the Authority can
accept the prices reflected in such records. It is further noted that as regards the claim of the domestic industry
that the raw materials are being procured by Xinyi Solar, Malaysia from their related entity in China PR, the
cooperating producer/exporter i.e., Xinyi Solar, Malaysia has submitted that it has procured raw materials like
low iron dolomite, low iron limestone, and sodium sulphate from its related parties. However, these raw
materials do not constitute the major proportion of cost in the production of the PUC. In view of the same, the
final findings of ‘Rubber Chemical PX-13’ from China PR, Korea RP, and USA, wherein the Authority
considered the market price of 4ADPA (one of the major chemicals used in the making of Rubber Chemical
PX-13) instead of considering the actual import price of 4ADPA cannot be relied upon in the present
investigation as 4ADPA constituted a major proportion in the cost of production of the Rubber Chemical i.e.,
PX-13.

2. Interest-free loan to Xinyi Solar Malaysia from their fellow subsidiaries.

46.  As regards the issue of adjustment in cost and normal value on account of interest-free loans, the Authority
notes that the loan has been procured from the related party in Hong Kong without any interest. This was only
possible because Xinyi had a related party situated in Hong Kong. Had there been no related party of Xinyi,
Malaysia in Hong Kong the procurement of loan from Hong Kong would either have not been possible or if at
all Xinyi, Malaysia would have been able to get the loan, the interest charged would have differed on the basis
of the risk factor involved. It is further noted that even Para 1 of Annexure-I of the AD Rules, 1995 states that
the elements of costs referred to in the context of determination of normal value shall normally be determined
on the basis of records kept by the exporter or producer under investigation, provided such records are in
accordance with the generally accepted accounting principles of the exporting country, and such records
reasonably reflect the cost associated with production and sale of the article under consideration. Therefore,
the interest free loan procured by Xinyi Malaysia from its principal shareholding company based in Hong Kong
is appropriately accounted for with the prevailing interest rate for working out the cost of production of the
PUC for determining its normal value.

3. Procurement of plants and machinery by Xinyi Solar Malaysia from related entities in China PR.

47.  The domestic industry alleged that the parent company in China PR has supplied all the plant and machinery to
their Malaysian subsidiary i.e., Xinyi Solar Malaysia under a related party transaction.

48.  Xinyi Solar Malaysia, the cooperating producer/exporter has submitted that it has purchased the plant and
machinery at market price with the approval of the Government of Malaysia.

49. It is noted that while benchmark on international prices of raw materials is available, similar credible
information for spares/machinery cannot be obtained in view of technical specifications and customised
requirements. Further, the Independent Auditor of Xinyi Solar Malaysia in its audit report has not made any
adverse comments on the value of plant and machinery appearing in the audited books and accounts of Xinyi
Solar (Malaysia). The independent auditor of M/s Xinyi Solar (Malaysia) has certified that the financial
statements of the company are in accordance with the Malaysian Financial Reporting Standards, International
Financial Reporting Standards and the requirements of the Companies Act, 2016 in Malaysia. It is further noted
that the domestic industry has not provided any evidence to prove that the prices of input - and machinery from
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50.

related parties are not at fair price. Moreover, while analyzing the data submitted by the exporters in their
questionnaire responses and the verification documents, the Authority has not found any inconsistency in the
prices of the inputs from the related party. In view thereof, the concerns of the domestic industry relating to
transfer pricing are adequately taken care of.

The same issue also arose during the original investigation wherein, the Authority with regard to the
procurement of plant and machinery by Xinyi Solar Malaysia from the related entities in China PR has dealt
with in detail.

4. Indian office of Xinyi Solar Malaysia with the name of ‘Xinyi Glass (India)’.

Sl

52.

53.

54.
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56.

57.

The domestic industry in its written statement alleged that the producer/exporter Xinyi Solar Malaysia has been
maintaining an Indian office with the name of Xinyi Glass (India) which is involved in the solicitation of
exporter’s business. In order to corroborate their claim, the domestic industry attached a screenshot of a
LinkedIn profile of the ‘national sales head- India’ at Xinyi Glass Holdings Co. Ltd. The domestic industry
further tried to buttress their claim with the screenshot of ChatGPT search results of Xinyi Glass India’s
operations. The Authority notes that apart from this no substantial evidence was produced by the domestic
industry to sustain their claim.

On the other hand, the producer/exporter submitted that ‘Xinyi Glass (India)’ is a company incorporated in
Hong Kong, and the word ‘India’ in its name has nothing to do with the alleged Indian office. In order to
substantiate the same and establish that Xinyi Glass (India) is an entity incorporated in Hong Kong, the
cooperative producer/exporter has submitted its audited annual report for the year 2022 which establishes the
same.

It is further noted that Xinyi Glass (India) had applied to RBI to set up a liaison office in India in the year 2018,
however, the said application was closed by the RBI in the year 2021 and the permission to set up an office in
India was not granted. The co-operative producer/exporter in order to establish the same has furnished the e-
mail received from ICICI bank wherein the request/query to open a liaison office in India has been closed.
However, in the original investigation, there was no such query/e-mail document that was produced by the
cooperative producer/exporter rebutting the claim/evidence produced by the domestic industry regarding the
operation of its related Indian office.

The Authority sent questionnaires to the known producers/exporters from Malaysia, advising them to provide
information in the form and manner prescribed by the Authority. The following producers/exporters from
Malaysia have filed exporter's questionnaire responses:

a. Xinyi Solar (Malaysia) Sdn. Bhd.
Normal Value

Based on the information furnished in the questionnaire response, the Authority notes that M/s Xinyi Solar
(Malaysia) is a producer of the subject goods and has exported the subject goods to India during the POI.

The exporter has sold *** MT of the PUC in the domestic market during the POI whereas, it has exported ***
MT of the subject goods to India through unrelated traders during the POI. The Authority has first examined
whether the total domestic sales of the subject goods by the producers/exporters concerned in the subject
country were representative when compared to their total sales of the subject goods in the exporting country.
Thereafter, it was examined whether their sales are under the ordinary course of trade in terms of Annexure-1 to
the Anti-dumping Rules. M/s Xinyi Malaysia has provided transaction wise details of sales made in the home
market. The same has been accepted by the Authority after examination and relied upon to determine the
selling price of the subject goods sold in the home market. For the determination of the ordinary course of trade
test, the cost of production of the product concerned was examined with reference to the records maintained by
the producer/exporter.

Further, all domestic sales transactions were examined with reference to the cost of production determined by
the Authority of the subject goods to determine whether the domestic sales were in the ordinary course of trade
or not. In order to determine the normal value, the Authority conducted the ordinary course of trade test to
determine profit making domestic sales transactions with reference to cost of production of subject goods. In
case profit-making transactions are more than 80% then the Authority considers all the transactions in the
domestic market for the determination of the normal value. Where the profitable transactions are less than 80%,
only profitable domestic sales are taken into consideration for the determination of normal value. Based on the
ordinary course of trade test, all domestic sales have been taken into account for determination of normal value,
since the profitable sales were more than 80% by volume. The producer has claimed inland freight, and credit
cost as post factory expenses, and the same is accepted by the Authority. The normal value determined as above
is mentioned in the dumping margin table below.
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Export prices for Xinyi Solar (Malaysia)

The Authority notes that Xinyi Solar (Malaysia) Sdn. Bhd. has directly exported *** MT of the subject goods
to India with an invoice value of *** USD. The producer/exporter has claimed adjustment on account of ocean
freight, port and other related expenses, insurance, inland transportation, credit cost, and bank charges details of
which were examined through remote cross checking/desk verification to the extent feasible. The net export
price for the PUC at an ex-factory level for the producer / exporter is determined accordingly.

Other producers from Malaysia

As per the available data, the Authority notes that during the investigation period of the subject investigation,
no other producers barring Xinyi Solar (Malaysia) Sdn. Bhd. have exported the subject goods.

Determination of dumping margin

The dumping margin determined for the co-operating producer/exporter based on the normal value and the net
export price (NEP) as mentioned above, is as follows:

S. No

Producer /| NV NEP Dumping margin
Exporter

USD/MT uUsbD/MT USD/MT % Range %

Xinyi Solar | ... —— *kk Kk R
(Malaysia) (10)-0

61.

62.

63.

The Authority notes that during the investigation period of the subject investigation, no other producers barring
Xinyi Solar (Malaysia) Sdn. Bhd. have exported the subject goods and the dumping margin for the said sole
producer is negative.

METHODOLOGY FOR INJURY DETERMINATION AND EXAMINATION OF INJURY AND
CAUSAL LINK

Rule 11 of the Rules read with Annexure-I1 provides that an injury determination shall involve examination of
factors that may indicate injury to the domestic industry, ".... taking into account all relevant facts, including
the volume of dumped imports, their effect on prices in the domestic market for like articles and the consequent
effect of such imports on domestic producers of such articles... ". The relevant provisions of anti-dumping
agreement are reproduced below:

Article 11
Duration and Review of Anti-Dumping Duties and Price Undertakings

11.1 An anti-dumping duty shall remain in force only as long as and to the extent necessary to counteract
dumping which is causing injury.

11.2 The authorities shall review the need for the continued imposition of the duty, where warranted, on
their own initiative or, provided that a reasonable period of time has elapsed since the imposition of the
definitive anti-dumping duty, upon request by any interested party which submits positive information
substantiating the need for a review.(21) Interested parties shall have the right to request the authorities to
examine whether the continued imposition of the duty is necessary to offset dumping, whether the injury
would be likely to continue or recur if the duty were removed or varied, or both. If, as a result of the review
under this paragraph, the authorities determine that the anti-dumping duty is no longer warranted, it shall
be terminated immediately.

11.3 Notwithstanding the provisions of paragraphs 1 and 2, any definitive anti-dumping duty shall be
terminated on a date not later than five years from its imposition (or from the date of the most recent review
under paragraph 2 if that review has covered both dumping and injury, or under this paragraph), unless the
authorities determine, in a review initiated before that date on their own initiative or upon a duly
substantiated request made by or on behalf of the domestic industry within a reasonable period of time prior
to that date, that the expiry of the duty would be likely to lead to continuation or recurrence of dumping and
injury.(22) The duty may remain in force pending the outcome of such a review.

Article 3 of the anti-dumping agreement states as under:

3.1 A determination of injury for purposes of Article VI of GATT 1994 shall be based on positive evidence
and involve an objective examination of both (a) the volume of the dumped imports and the effect of the
dumped imports on prices in the domestic market for like products, and (b) the consequent impact of these
imports on domestic producers of such products.
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3.2 With regard to the volume of the dumped imports, the investigating authorities shall consider whether
there has been a significant increase in dumped imports, either in absolute terms or relative to production
or consumption in the importing Member. With regard to the effect of the dumped imports on prices, the
investigating authorities shall consider whether there has been a significant price undercutting by the
dumped imports as compared with the price of a like product of the importing Member, or whether the effect
of such imports is otherwise to depress prices to a significant degree or prevent price increases, which
otherwise would have occurred, to a significant degree. No one or several of these factors can necessarily
give decisive guidance.

3.4 The examination of the impact of the dumped imports on the domestic industry concerned shall include
an evaluation of all relevant economic factors and indices having a bearing on the state of the
industry.............

3.5 It must be demonstrated that the dumped imports are, through the effects of dumping, as set forth in
paragraphs 2 and 4, causing injury within the meaning of this Agreement. The demonstration of a causal
relationship between the dumped imports and the injury to the domestic industry shall be based on an
examination of all relevant evidence before the authorities.

Article 3 of the anti-dumping agreement along with Rule 11 of the anti-dumping rules read with Annexure-11
states that an examination of injury shall be based on positive evidence and involve an objective examination of
both (a) the volume of the dumped imports and the effect of the dumped imports on prices in the domestic
market for like product. In this case, the imports from the subject country have been found to be un-dumped
and therefore the standards set out for carrying out the injury examination owing to such volume of dumped
imports and its effect on prices of the domestic industry cannot be met. In the absence of any volume of
dumped imports from the subject country the Authority does not deem it necessary to examine the injury
parameters and the causal link thereto.

It is noted that unlike the original investigation where the Authority is required to establish current dumping,
injury, and causal link between both, the examination in the sunset review investigation is that of a likelihood,
which is a settled position through various judicial precedents and WTO rulings.

Article 11.3 of the anti-dumping agreement requires an investigating authority, in order to maintain an anti-
dumping duty, to review an anti-dumping duty order that has already been established, following the pre-
requisite determinations of dumping and injury- so as to determine whether that order should be continued or
revoked. When the ‘review’ of a determination of injury that has already been established in accordance with
Article 3 of the anti-dumping agreement, Article 11.3 does not require that injury again be determined in
accordance with Article 3 when making a likelihood-of-injury determination.*

In the fact of the present case, there is no other producer of the subject goods in the subject country barring M/s
Xinyi Solar Malaysia for which the dumping margin has been found to be negative which inter-alia implies
that the dumping margin of the subject country as a whole is negative. In the absence of current dumping from
the subject country, the examination of injury would be inconsequential.

The Authority, therefore deems fit to directly move for the examination of likelihood factors.

LIKELIHOOD OF CONTINUATION OR RECURRENCE OF DUMPING AND INJURY

In a review investigation, the Authority has to determine whether the subject goods are continuing to enter or
likely to enter the Indian market at dumped prices and whether injury to the domestic industry is likely to
continue or recur due to these dumped imports if the duty is removed.

Submissions by the domestic industry

The submissions of the domestic industry with regard to likelihood of injury are reproduced herein below:

a. The continued dumping, despite duties in force, clearly demonstrates that the dumping is only likely to
continue if the duties are removed. This shows that the producers in the subject country have a tendency to
resort to unfair pricing behavior.

b. The fact that the share of the imports from the subject country declined post imposition of duties and
became much lower as compared to the imports from the rest of the world, clearly shows that anti-dumping

1 US- Sunset Review of anti-dumping Measures on OCTG from Argentina: WT/DS268/AB/R dated 29.11.2004.
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duty is acting as a barrier against manufacturers/exporters from the subject country to dump their goods in
the domestic market.

The exporters are planning significant capacity addition in Malaysia. It has been highlighted that the current
capacity addition is far in excess of the local demand which indicates that the plants are likely to depend on
the export markets and India in particular looking at a high growth in India. At the time when Indian
industry is suffering because of dumping from Malaysia, these additional capacities will not only jeopardize

the new investment but also pose threat to the existing investment and the vis
ion of “Atmanirbhar Bharat”.
Particulars UoM
Capacity Expansion in Malaysia MT 711750
Xinyi Solar — 1200 MT per day (Source: Annual Report)
NSG — 750 per day (Source: Market Sources and Public News)
Indian PUC Demand MT Foxk
Indian PUC Production MT il
% of New Capacity Addition in Malaysia to Indian Demand % ***0p
% of New Capacity Addition in Malaysia to Indian Demand Range 130-150
% of New Capacity Addition in Malaysia to Indian Production % ***0p
% of New Capacity Addition in Malaysia to Indian Production Range 610-640

Imports from China, reduced drastically from 99000 MT to 28000 MT in the year 2021-22 as compared to
2018-19. This reduction was primarily because of the existence of anti-dumping duties against China.
During the same period imports from Malaysia increased from 42000 MT in 2018-19 to 128000 MT in
2021-22. In 2021, anti-subsidy duties were imposed against Malaysia. In 2021-22, with duties present
against China (anti-dumping) and Malaysia (anti-subsidy), imports from Vietnam started increasing.

The time since anti-dumping duties were removed against China, imports from China have increased rapidly
and imports from Malaysia declined to some extent owing to anti-subsidy duties against these imports. In
case the anti-dumping duties against Malaysia are not extended, imports are likely to spurt from Malaysia
and the current investment will be at substantial risk of being rendered uneconomic and new investment
would either be delayed or dropped.

Quantity MT 2017-18 | 2018-19 | 201920 | 2020-21 | 202122 | 2022-23
Imports from China | 65,520 | 99213 | 76,778 | 20324 | 28372 | 209,317
Imports from 37920 | 41789 | 119,968 | 128273 | 91949 | 81,937
Malaysia

Imports from

Vietnam - - i 656 78,093 | 103277
Other Countries 1,077 1,430 1,272 546 23 993
Total Imports 104506 | 142,432 | 198,017 | 158,799 | 198.436 | 395524

As per the market intelligence, exporters from Malaysia have significantly higher capacity than the domestic
demand and with that capacity, they can swamp the Indian market. The addition of capacity in Malaysia is
multiple times the Indian capacity and production. Since India is a growing market with substantial
investments being made in the solar energy sector, it will always remain an attractive destination for
countries with huge surplus capacities.

The price sensitiveness of the Indian market makes it more vulnerable to dumped and injurious imports. In
such circumstances, withdrawal of anti-dumping duty in force and non-levy of duties against the main
producers will certainly lead to continuance or recurrence of dumping and injury to the domestic industry.
There is every likelihood of huge potential imports once the duties are lifted.

Post imposition of the duties against Malaysia and China, Indian manufacturers have in a planned manner
increased their capacities. While Borosil has increased its capacity from *** MT/day in 2018 to ***
MT/day by 2023, many new manufacturers (as given below) have set up their facilities. With the given
capacity expansion, the Indian industry will be able to cater to the demand in India.
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Particulars Capacity (Per Annum in MT /day)
Triveni Renewables Ltd Fokk
Vishakha Renewables Ltd Fx
Gobind Glass Ltd il
Emerge Glass Ltd faleie
Gold Plus Glass Ltd Fokk
Total Fkk
Capacity of BRL Fhx
Total capacity in India faleled

71.

72.

73.

74,

75.

Imports from Malaysia have declined because imports from China increased, where the parent company of
Xinyi Malaysia is situated. It is interesting to note that Xinyi Malaysia has not said anything about their low
imports despite the increase in demand. This is surprising because, according to their submission in
response to part-11 questionnaire, their exports to India ought to have increased as the demand has increased
multifold. It is specifically mentioned by them that “The global demand for PUC had been increasing and
Xinyi Malaysia’s operation has been changing following the global trend.” This approach of the exporter
only shows that the lower exports from Malaysia are only because of increased exports from China. This
also substantiates the point of the domestic industry that China is controlling the supply of product under
consideration through Malaysia and Vietnam to avoid legitimate trade measures by the affected countries.

As per the practice of the DGTR and also as per the Hon’ble Tribunal and High Court, there is no bar, if the
DGTR varies the duties based on the facts and circumstances of the sunset review investigation. In view
thereof, it has been requested to enhance the duties on the exporter based on the facts and circumstances of
the sunset review investigation.

Submissions by other interested parties

a.

b.

a.

The submissions of the interested parties with regard to likelihood of injury are reproduced herein below:

That domestic industry has not substantiated their claim of likelihood and no evidence / information has
been provided in support.

There is no likelihood of dumping and injury from Xinyi, as was the case in the original investigation.
Examination by the Authority

The Authority has examined the likelihood of continuation or recurrence of injury considering the requirement
laid down under Section 9A (5), Rule 23(1B) and parameters relating to the threat of material injury in terms of
Annexure - Il (vii) of the Anti-dumping rules, and other relevant factors brought on record by the interested
parties.

The Authority observes that this being a sunset review investigation, the focus of the investigation is to
examine the likely scenario of continued dumping and consequent injury if anti-dumping duties are to be
allowed to expire even if there is no current dumping or injury. This also requires a consideration of whether
the duty imposed is serving the intended purpose of eliminating injurious dumping.

All the factors brought to the notice of the Authority have been examined to determine whether there is
likelihood of continuation or recurrence of dumping or injury in the event of cessation of the duty. The
Authority has considered various information, as made available by the domestic industry and other interested
parties, in order to evaluate the likelihood of continuation or recurrence of dumping or injury.

There are no specific methodologies available to conduct a likelihood analysis. However, clause (vii) of
Annexure-11 of the Rules inter alia provides factors that are required to be taken into consideration viz.:

A significant rate of increase of dumped imports into India indicating the likelihood of substantially
increased importation:

i. From the data on record and as given in the table below, the Authority notes that barring 2020-21, the
imports from Malaysia have gradually declined over the injury period and the POI.

ii. The imports, however, have increased from other countries esp. China post the revocation of anti-
dumping duties.

Particulars 2019-20 2020-21 2021-22 POI
Malaysia 122402 144701 89679 77829
Imports from Other Countries 73202 37791 111158 323043
Total Imports (MT) 195605 182491 200837 400872
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b. Sufficient freely disposable, or an imminent, substantial increase in, capacity of the exporter indicating
the likelihood of substantially increased dumped exports to Indian markets, taking into account the
availability of other export markets to absorb any additional exports:

The Authority notes that the information submitted by the domestic industry regarding capacity
expansion in Malaysia primarily relies upon the expansion by Xinyi Solar, Malaysia. The Authority
further notes that the said producer has been found to be not dumping in the present as well as the
previous investigation. Hence, any expansion in capacity by Xinyi Solar, Malaysia, whatsoever, is an
inconsequential likelihood for dumping.

i.Regarding capacity addition by a new producer namely Nippon Sheet Glass Co., Ltd. (NSG), the

relevant link provided by the domestic industry in its application only reveals that NSG Group will
install coating capacity in the near future and will start shipping TCO glass for solar panel
manufacturing after the facility is in operation and that the anticipated supply from the converted line
will commence during the fourth quarter of fiscal year ending March 2024. As regards submissions of
the domestic industry regarding installation of capacities by the new producer, namely, the NSG group
and that it has commenced production from November 2023 are concerned, the Authority notes that
since the said producer has not exported the subject goods in the investigation period, any conclusion
on its likelihood to export and more so dump in the future will at best be speculative.

The WTO Panel in Pakistan — BOPP Film (UAE), has further buttressed the legal position where it
was observed that:

"....a Member may not rely solely on assumption or speculation when conducting a likelihood
analysis during a sunset proceeding but must, instead, conduct its examination on the basis of
positive evidence so as to arrive at a reasoned determination, resting on a sufficient factual
basis, thatzdumping and injury are 'likely' — i.e. probable and not merely possible — to continue
or recur."

c. Whether imports are entering at prices that will have a significant depressing or suppressing effect on
domestic prices and would likely increase demand for further imports:

From the table below the Authority notes that the weighted landed value from Malaysia is consistently
below the weighted average selling price and weighted average cost of the domestic industry.
Similarly, the weighted average selling price is also below the weighted average cost during the entire
injury investigation period.

The Authority, however, notes that the landed value from Malaysia increased throughout the injury
investigation period. While the domestic industry’s selling price increased from base year till 2021-22,
it dipped in the POI.

The Authority duly notes that there is a price pressure on the domestic industry and it has not been able
to realize its cost. However, it is equally also noted that this pressure cannot be attributed to the imports
from the subject country as the same has been found to be un-dumped.

Particulars UoM 2019-20 2020-21 2021-22 POI
Wt. Avg Cost of Sales Rs/MT falale faleie falele falaied
Trend Indexed 100 119 132 142
Wt. Avg. Selling Price Rs/MT Fkk Fhx Hhx Fxk
Trend Indexed 100 136 159 155

Wt. Avg Landed Price of

*k*k **k%k **k*k *kk
Imports from Malaysia Rs/MT

Trend Indexed 100 128 129 138

2 Panel Report, Pakistan — BOPP Film (UAE), para. 7.543.
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76.  Further, the Authority has also examined other relevant factors having a bearing on the likelihood of
continuation or recurrence of dumping and consequent injury to the domestic industry. The examination is as

follows.
IMPORTS (MT)
—&— Imports from China Imports from Malaysia === Imports from Vietham
2,50,000 Duties against China
revoked August 2022
Imports from Vietnam increased
when there were duties against 209317
2,00,000 Malaysia and China > \ it
1,50,000
1,19,968
1,28,273
1,00,000 213 /‘ 1,03,277
81,937
65,520
50,000
28,372
0 Ao 0 o
2017-18 2018-19 2019-20 2020-21 2021-22 2022-23
Month-wise Imports (MT)
45000
2697
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]
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P LT Malaysia, 2705
0
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Country Investigation Date of duty imposition Duty Expiry
China Anti-dumping duty 18th August 2017 17th August 2022
Malaysia Anti-dumping duty 26th February 2019 25th February 2024
Malaysia Countervailing Duty 9th March 2021 8th March 2026
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77.

78.

79.

80.

81.

82.

83.

It appears from the above graphs and the table that post-imposition of anti-dumping duties on imports of the
subject goods from China PR, the volume of subject goods gradually declined from China in the year 2018-19.
During the same period, the volume of subject goods from Malaysia increased. Subsequently, the Authority
determined that the subject goods were being dumped from Malaysia and the Central Government upon
recommendation of DGTR imposed anti-dumping against Malaysia. Later on, anti-subsidy duty was also
imposed against Malaysia. A natural question that may arise here would be that despite the imposition of anti-
dumping duties, the volume from Malaysia continued to increase. The same can be explained by the fact that
the only participating exporter from Malaysia M/s Xinyi Solar had got nil duties. During the course of the
investigation, it was also revealed that almost all the entire volume of the subject imports from Malaysia was
entering into India at non-dumped prices given the fact that there was only a single producer of the subject
goods in Malaysia.

However, post-imposition of the countervailing duties in March 2021 against the exporters/producers from
Malaysia including M/s Xinyi Solar, the volume of subject goods from Malaysia declined. It is emphasized that
this was the period in which trade remedial duties were in existence against the imports of both Malaysia as
well as China PR. The volume of imports from China PR plummeted to their lowest level in 2021-22 in the past
five years. The imports from Malaysia also registered a significant decline. However, it can be noted that in the
same period, there was an abrupt and significant rise in the volume of subject imports from Vietnam. The
volume of imports from Vietnam increased from 656 MT in 2020-21 to 78,093 MT in 2021-22.

Subsequent to this, with the revocation of anti-dumping duties against China PR and with the existence of anti-
dumping duties against Malaysia, the volume of subject imports from China PR registered a meteoric rise of
almost 600%, while the volume of subject imports from Malaysia has continued to decline. It appears that the
subject imports from Malaysia were replaced by subject imports from China PR once the anti-dumping duties
against subject imports from China PR were discontinued. According to the domestic industry, this interplay
between the three countries is also closely marked by the fact that the producers/exporters in these countries are
related Chinese entities and decision making is controlled by them. It is also noted that no other interested party
has provided any other economic reasoning for such constant change in trade flows. The arguments on record
and information available indicate towards an interplay between the three countries.

However, as regards the allegation of the domestic industry that in case duties against subject imports from
Malaysia are not continued, imports from Malaysia will follow suit in case anti-dumping duties against China
PR are imposed, the Authority notes that insofar the diversion of China’s imports through Malaysia is
concerned, the domestic industry’s submissions appear to be speculative especially given the fact that all
imports from Malaysia were found to be un-dumped in the original investigation and are currently also entering
into India at non-dumped prices. Furthermore, even after discontinuation of anti-dumping duties all subject
imports from Malaysia would remain subject to countervailing duties in terms of Notification No. 3/2021
(CVD) dated 9™ March 2021.

d. Public interest analysis

Submissions by the domestic industry

The subject good is one of the components used in the solar module which has a 40% basic customs duty,
however, the subject good has zero basic customs duty. Notably, the subject goods constitute a very small
portion of the cost of solar modules i.e., around 6%. Additionally, the impact of anti-dumping duty, if at all
levied on the subject goods would be only around 1.50% of the module cost. Irrespective of the duties on the
subject goods, the international solar module prices have undergone a change of almost 40% in the last one
year, and thus, a 1.50% change is insignificant at such a level of changes in the prices of end products. In terms
of the impact on the per unit cost of electricity, the impact of an anti-dumping duty on subject goods would be
Rs. 0.016 per unit in the power price of minimum Rs. 6.00 per unit to the end consumer. Thus, the impact of
0.27% on module price or Rs. 0.016 per unit due to anti-dumping duty is very insignificant.

Submissions by other interested parties

No comments have been offered by any other interested party in this regard.

Examination by the Authority

The Authority duly notes that the impact of an anti-dumping duty if levied on the subject goods would only be
minuscule on the end users. However, as noted above the subject country in the current investigation is not
dumping the subject goods in India.

Conclusion on likelihood of dumping and injury

84.

Considering the information available, and after due examination of the evidence on record, the Authority
concludes as under:
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i. The entire imports from the subject country have been made by the sole producer i.e. Xinyi Solar,
Malaysia in the POI as well as the preceding three years in the subject investigation. Glaringly, these
imports from the said co-operative producer have been found to be not dumped.

ii. Inthe original investigation as well, the said producer was found to be not dumping.

iii. Since there is no dumping happening from the subject country, the likelihood of its continuation or
recurrence seems to be a remote possibility.

iv. As far as the argument that Xinyi Solar, Malaysia has majorly expanded its capacities for the subject
goods, the Authority notes that likelihood owing to any additional capacity by the said producer
becomes inconsequential since it has been found not to be dumping.

v. As regards submissions of the domestic industry regarding installation of capacities by the new
producer, namely, the NSG group and that it has commenced production from November 2023 are
concerned, the Authority notes that since the said producer has not exported the subject goods in the
investigation period, any conclusion on its likelihood to export and more so dump in the future will
at best be speculative.

L. POST DISCLOSURE ANALYSIS

85.  The post disclosure submissions have been received from the interested parties and are analysed as under:

Submissions made by the other interested parties

86.  The interested parties made the following submissions:

The cooperating producer/exporter i.e., Xinyi Solar Malaysia has fully agreed to the proposals of the
Authority in the disclosure statement. It has further requested the Authority to issue the final findings
based on the determination of the dumping margin in respect of Xinyi Solar (Malaysia) SDN BHD,
Malaysia in the disclosure statement.

With regard to the others, the cooperating producer/exporter requested the Authority to examine the
normal value and export price as per the facts available.

Submissions of the domestic industry:

87.  The domestic industry made the following submissions:

The fair valuation of plant, machinery consumables, and spare parts was not appropriately adjusted in the
cost of production and hence the ordinary course of test (OCT) and normal value would not be correct
and therefore cannot be said to be calculated in terms of Annexure 1 of the AD Rules.

The Authority did not call for certification from the exporter regarding the correctness of the value of
plant and machinery. The domestic industry has even provided the names of the valuation agency of
Malaysia. Since Xinyi Malaysia had bought machinery from China, their cost is less than the fair
valuation of the machinery and accordingly, their depreciation and interest cost is not actual and
reflective of true market values as envisaged in Annexure 1 of the AD Rules. The domestic industry has
also provided the estimated depreciation cost based on their procurement of the machinery and has
requested the Authority to check the depreciation per MT in the cost of production the exporter. It has
been further highlighted that acceptance of data / information of Xinyi Malaysia is under challenge in
Hon’ble CESTAT wherein the orders are reserved. The Authority should consider this aspect while
making its recommendations.

The domestic industry provided evidence that Xinyi Glass India is involved in the marketing and sales of
the subject goods, which the exporter did not deny. The Authority did not consider the DI's submissions
regarding Xinyi Glass India's operations in India. The DI requested to deduct expenses incurred in sales,
marketing, and remuneration paid to Xinyi Glass India while calculating their export price and landed
value. Additionally, the DI requested the Authority to recommend residual duties against Xinyi for mis-
declaration.

The duties on Chinese and Malaysian subject goods have positively impacted Indian producers and
helped achieve Atmanirbhar Bharat. However, import prices remain below the domestic industry’s costs.
The imposition of anti-dumping duty allowed Indian producers to find alternative markets, with
investments in Malaysia and Vietnam supporting the domestic industry’s submissions.

The fact that there is only one producer in Malaysia during period of investigation, whose dumping
margin may be negative, is of no legal consequence. For the purpose of likelihood analysis, it would be
appropriate to consider the situation without reference to the fact that the single producer during the POI
had zero dumping margin.
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88.

89.

90.

91.

vi. The domestic industry has provided evidence of another manufacturer, NSG Solar Glass, starting
production, which supports the conclusion of likelihood of dumping and injury. New investments in
Malaysia have only become operational after taking subsidies and incentives. NSG Group (Nippon)
commenced operations in November 2023 and has already negotiated subsidies. Revocation of duties
could be detrimental to the domestic industry, other domestic producers, and upcoming capacities.

vii. The domestic industry predicts minimal impact of anti-dumping duties, if levied, on end consumers, with
a 1% module price increase or 1.60 paisa per unit due to 25% duty.

Examination by the Authority

The Authority notes that all of the averments made above in the form of post-disclosure comments have already
been raised earlier and have been addressed appropriately at relevant paragraphs of these final findings. The
interested parties may refer to such relevant paragraphs.

CONCLUSION

Having regard to the contentions raised, information provided, submissions made and facts available before the
Authority as recorded in these final findings and on the basis of the determination of dumping and the
likelihood of continuation or recurrence of dumping and injury in the event of cessation of existing duties, the
Authority concludes that:

a. The applicant domestic producer constitutes domestic industry under Rule 2(b) of the Rules and the
application filed by them satisfies the criteria of standing in terms of Rule 5(3) of the Rules.

b. The product under consideration continues to be exported to India at prices above the normal value
resulting in no dumping from the subject country.

c. Inthe present case, the available information shows that there is no other exporters/producers of the
subject goods in the subject country barring M/s Xinyi Solar Malaysia for which the dumping margin
has been found to be negative which inter-alia implies that the dumping margin of the subject
country as a whole is negative. In the original investigation as well the said sole producer was found
to be exporting to India at un-dumped prices. In such an event where there is neither a current
dumping nor a likelihood of dumping, the extension of existing duties does not arise.

RECOMMENDATION

Having examined the contentions of various interested parties and on the basis of the above facts,
circumstances and analysis, the Authority concludes that in the facts of the present case there is absence of
current as well as likelihood of dumping and injury to the domestic industry. In view of the above, the
Authority does not consider it appropriate to extend the existing anti-dumping duty on the imports of subject
goods from the subject country. Therefore, in terms of Section 9A(5) of the Customs Tariff Act read with Rule
23 1B of the anti-dumping rules, the Designated Authority recommends not to extend the current anti-dumping
duties.

FURTHER PROCEDURE

An appeal against this notification shall lie before the Customs, Excise and Services Tax Appellate Tribunal in
accordance with the Customs Tariff Act, 1975.

ANANT SWARUP, Designated Authority
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